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THE -ANDHRA PRADE?]SQRINIVERSITIES, ACT,

ACT No. 4 OF 1991 *
[22nd January,1991]

1 AN ACT TO AMEND AND CONSOLIDATE THE LAWS
RELATING TO CERTAIN UNIVERSITIES IN
THE STATE OF ANDHRA PRADESH AND FOR
MATTERS CONNECTED THEREWITH AND INCI—
v DENTAL THERETO.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh

¢ " &« Received the assent ,of the Governor on the 21- 01 1991,
For statement of object and reasons please see the Andhra
Pradesh Gazette, Part IYy-A, Extraordinary, dated 11-10-1940
at page 5 & 6. '
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in the Forty-first Year ot the Republic

of India as follows:-
CHAPTER I.
PRELIMINARY

L

1. (1) This Act may be called the
Andhra Pradesh Universities Act, 1991.

(2) It extends to the whole of the

State of -Andhra Pradesh.

{3) It shall come into force on
such date as the Government may, by
notifiction, appoint.

2. In this Act, unless the context
otherwise regquires, =-- ’

i
(1) "affiligated college" means, a
college within the University area affi-
liated to the University in accordance

" with the conlitions prescribed;

(2} "aided <college" means, a
college other than a Government College
which receives aid out of the State Govern—
ment Funds;

{3) "academic year® means, a period

‘of twelve months commencing on the first

day of July of the year or such other
period of twelve months beginning on such
date as the Board of Management may
specify in respect of all the colleges
under the contreol of the University or
any particular college thereof;

{4} "autonomous college" means, a
college on which the status of autonomy
has been conferred by the University;
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(5) "constituent college" means,
& college located cutside the University
Campus and established of maintained by
the University for providing courses of
study gqualifying students for admission
to the examinations in accordance with
Regulations prescribed; and includes a
colliege so located "and established or
maintained by the University immediately
before the commencement of this Act;

{6} "college" means, a college
established and maintained by, or affi-
lizted to, or recognised by the Univer-
sity; .

{7) "Department" means, a Univer-
sity Department recognised as such by
Statutes,

(8) "Director of Bigher Education"
includes a Joint Directer in charge of
Higher Education;

(9) "Govnrnment“\means,‘the State
Government of Andhra Pradesh;-

(10} "Head of -Department” means, a
teacher| of the University responsible
for the c¢o-ordination of instruction,
training. and research 1n any Department
of the Unversity:

{11} "hostel" means, a unit of
residence for students of the University
maintained or recognised by the Univer=-
sity in accordance with the conditions
prescrlbed-

(12) “Honours College” wmeans, a
University College, an affiliated College
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or Constituent College in which provision
is made for Honours or Post-Gradoate
courses of study leading upto the higher
‘degrees of the University in accordance
with the Regulations prescribed;

{13) "Post-Graduate Centre® means,
a University College in which provisicn
is made for Post-Graduate courses of
study and which is declared as such by
statutes;

{14} "prescribed” : eans, prescribed
by Statutes, Ordinance: or Regulations;

{15)"Pr1nc1pa1“means, the head of
a college;

{16) "professional coilege® means,

a college established and maintained by

the "University or affiliated to the

Unlver31ty for prov1ding courses of study

leading to the professional degrees of

the University, in accordance with the
“Regulations prescribed;

(17) "recognised college” or Y recog-
niged institution" means, respectively
a college or institution recogn;sed by
the Unlveraxty under conditions- pres-
cribed;

(18) "registered graduate" means,
a graduate registered wnrder section 35;

{19) "schedule® means the schedule
appended to thia Act;

{20) "Secretary ‘to Government"
includes a Joint Secratary to Government
. and a Deputy Secretary to Government;
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{21) "student” means, a person who
is admitted to 2 college and is borne on’
the attendance register ‘marnon. until
-the end of the academic year

{22) "Teachers™ means, Professors,
Readers and Lecturers in a college and
such other persons giving instruction in
a college as may be declared by the
Sstatutes to he teachers;

{23) "Teachers of the Univeisity"
means, teachers appointed by the Univer-
" 8ity to give instruction or guide research
in the University and' constitutent
colleges;

{24) "Un:l.vers:.ty neans, a University
‘constituted ' or deeméd to have bheen
constituted under tiiis Act;

(25) "University area" means, the
area indicated againet each University
specified in the Schedule;

{26) "University campus" means, the
area comprised within the limits of the
headquarters - of - each University as
notified by .the State Government ‘from
time to time in the Aanghra Pradesh-
Gazette;

{27) "University College"™ means, a
college located in the University canpus
which is .establisijed or malntained by
the Unilversity and provides couraes of
study qualifying students for admissipn
to University examinations; in accordance
with the Regulations prescribed and
includes a ccllege 8o located, and esta-
blished or maintained by :the University
1mmediate1y before the commenceirent of
this Rot;
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(28). "University Professor"” means, &
person appointed as such by the Univer-
sity.

CHAPTER II
THE UNIVERSITIES

3« {1} The Government may, by notifi-
cation, establish a University and specify
the name, area of operation and head-
guarters th?“eof and for. this purpose it
shall be competent for ‘the Govermment to
amend the Schedule so as to,-

(i} include the University in the
Schedule; : :

{ii} specify the University area and
the heajquarters ¢f the newly establlshed
universtiv; and

{iii) alter the University area of
any .other University.

(2) Wheze a notification -has been
issued wunder sup-section (1),, there
shall, unless the notification is in the
mean-time. rescinded, be Jintroduced in
the Legislaztive Assembly, &s soon as may
be” hut in any case during the next
session cf the Legislative Assembly fol~
lowing the dJdate of the issue of the
notification, a Bill on "behalf of the
Government, to give effect te the altera-
+ion._aadition or cancellation, as the
case “may be, of the B3chedule specified
in the notification, and the notifica-
tion shall cease +to have effect when
such Bill becomes law, whether with or
without modifications, but without pre-=
judice to the validity of anything pre-
vigusly done thereunders



13

Provided +that if the notification
under sub-section {l1) is issued wien
Legislative Assembly is in session, such
a Bill shall be introduged in the Legis-
lative Assembly during that session:

Provided further that where for any
reason a Bill as aforesaid does not become
law within six months from the date of
its  introduction in the Legislative
Assembly, the notification shallcease to
have eEfect on the expiration of the
said period of six months.

(3) 3 University shall be a“residen-—
tial, teaching and affiliating Univer-
sity, and shall- consist of* a
Chancellor, a Vice-Chancellor, a Rector,,
a Board of Management and an Academic’
Seénate. It shall be a body corporate
having perpetual succession and 3 commoen
-seal and shall sue and be sued by the
said Coxrporate name.

{4) In all- suits and other legal
proceedings by or against the University:
the plead:.ngs. shall be signed and veri-
fied by the Registrar and all processes
in ‘such suits and proceedings shall be
issued to, and served on the Registrar. -

4. On and from the date of commence= Reconstituifon
‘ment of this Act, =~ . . : of the Univers
. sttiax,
{i) The Andhra University established Act.1f or
under the Andhra University act, 1925; 1928,

(ii) The Rakatiya University estab~ Act 44 of
lished-~under the Kakatiya University 197.
Aok, 1976, -
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Act 36 of (iii) Sri Krishna Devaraya University
1981, established under the Sri Krishna Deva-
rays University Act, 1981; '

Act 43 of {iv) The Nagarajuna University
1875. @stablished under the Nagarjuna Univer-
slty Act, 1976;

st 9of  -(v) The Osmania University eatabli-
195. shed under the Osmania University 2act,
1359, and .

Act X of  (vi) Sri  Venkateswara . Universit,

1954, established under Sri Venkateswara Uhiver—
sity Act, 1954;

shall be deemed to bave been establi-
shed and incorporated under this Act and
are hereby declared to be Universities,
by the aforesaid names, and the raspec=
tive University aresas and Headquaters.
thereof shall be as specified in columns
(3) and (4) of the Schedule.

Powers, func- 5. Every Unlveraity esthbliahed under-.
tions and  hig Act shallhave the following powers

oblects of  Zunctions -and Sbjects;hamelyi=
the Unfver- -

Sttfes. (1) to provide for instruction and
training in such branches of learning anm
it may thlnk fit;

(2} to make provision for research
extenasion programme and for. the advance-
ment and dissemination of knowledge;

(3) to confer degrees and other
academic distinctiona on persons who
have carried on research under condi--
tions prescribed;-
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(4) to -confer honourary’ degrees or

other academic distinctions' on approved
persons under conditions prescribed;

(5) to create posts of Professors,
Readers,; Lecturers and any other teach-
ing posts reqguired bﬁ the Uniﬂersxty and
to appoing persons therefor;:

(5) to create adminihtfatibe, minig=- .
terial and other: posts required by the
University;

{(7) to acquire and hold property,
both movable and immovable, to lease,
‘8ell or otherwise transfer any movable
or immovable - property which may have
become vested 'in or may have been acqui-
red by- it, for the purposes of the Uni-
versity and to contract and do all other
things neceassary for or incidental to
the purposes of the University;

{(8) to institute, take over and’
maintain colleges and hostels;

“«(9} to ewtablish, maintain and manage
or to affiliate Honours Colleges, Auto-
nomous Colleges and Post-Graduate Centres
in .any part of the University area
outside the Un;verszty Campus;:

(10) to confer autonomy on affiliated
Cdlleges or Post-Graduate Centres in-
. any part of the University area outside
_the University Campus;

{11) to transfer any or all the col-
leges or institutions maintained by the
University to the administrative control
of the Government on such conditions as
it may determine;
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~ (12) to erect, equip and maintain
laboratories, libraries and museums;’

{13) to affiliate or recognise col-
leges and institutions and to  withdraw
such affiliation or recognition;.

{14) to ingpect affiliated and re-
cognised colleges and institutions and
to take measures to ensure that proper
standards of instructlons are maintained
in them;

(15) to make grants from the Ffunds
of the University to affiliated and re-
cognised colleges and institutions:

(16) to establish, maintain and
manage research departmefits and institu-
tibns;

{17) to make. special provision for
the spread of higher education among
educationally backward classes of c1ti—
Zens;

{18) to make special provision for
colleges and institutions for wbmen
students; . ‘

(lB) to establish research institu-
tions in any. part of the University area
whether within or outside the -‘UniverBity
Campus ;

(20) ﬁo fix fees and +o demand and
receive such. fees and other charges as,
may be preecribed;
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{21) to make grants from the funds
of the University for the maintenance of
the National Cadet Corps;

(22) to institute and manage,-

(i} a Department of Publications;
{ii} a University Press;

{iii) an Employment Bureau;

{iv) an Information Bureau:

(v) Boards of University Extensioﬁ;

{vi) Students' Unions, University
Sports and Atheletic Clubs; and other
similar bodies and associations. .

(23) to Co-operate with other Uni-
versities, educaticnal institutions and
authorities in such manner and feor such
purposes as the University may determine;

‘{24) generally to do all such other
acts and things whether incidental +to
the powers aforesaid or not,. as may be
necessary or desirable to further the
objects of the University as a residen-
tial, teaching and affliating University,
to ‘cultivate and promote arts, fine
arts, sciences, professional studies,
technology and other branches of i1lear-
ning and to promote the interests of .its
Students;

(23) to supervise and control the
conduct and discipline of the students
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-of the University and its afflliated
and recognised colleges and institutions,

and to make arrangements for promoting
_their health and general welfare.

"Admtscion of 6. (1) No college or institution out-

educationsl gide the University area shall form part

institutions of, or be affiliated to or recognised by

-or colieges. or be admitted to the pnv:.leges of the
.University:

Provided that the colleges and in-
stitutiocns in the territories specified
in clause (b) of sub-sectien (1) of
section 8 of the States Reorganisation

_Cmtm act,Act, 1856, which formed part of the State

37 of W55, of Hyderabad as it existed immediately
before the 1st November, 1956, - shall
continue to be affiliated to or be re-
cognised by the Osmania University, until
such time as that University may deter-
mines

Provided further that the institu-
tion of research and higher .learning
ocutside the concerned University area
. may be recognised in the manner prescri=-
bed by the Statutes.

_ (2} No college or institution within
the concerned University ' area shall,
after the commencement of this Act, form
part of, Oor be affiliated to, or be
recognised by, or seek admission to any
privileges of any other University:

Provided that nothing c¢ontained in
this sub=-section .shall apply to any such
college or instituwtion within the con-
cerned@ University area and which' formed
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psrt of, or was, affiliztec to, recogni-
sed - by, "any other University prier o
such commenceénent.

{3) BEvery college .or institution
which wads affiliated te¢ or associated
with or rucagniaed or maintained by any
of the Univarsities in the Schedule at

the commencement of this Act shall con-.

tinue to be affiliated to or associated
with or recogm.sad or mair'taz.ned by that
Unlversity.

» 7. No person shall be excluded from priversity

kolding any office in the University or
from m rship . of “any of the authori-
ties of the University or from admigsion
to any degree, diploma or other distinc-
tion or course of ‘study, on grounds only
of rellgion, race, caste; sex, place of

open to a1}
persons.

Birth or any: of them, and it s8hall not -

adopt or impose on any person any test
whatscaver of religious ‘belief or pro-
fession in order to: entitle him to be
admitted thereto as a teacher or stu-
dent or .to hold any,office therein or
to qgualify for any degree, diploma ‘or
other distinction or to enjoy or.exercise
any of the privilieges of the University:

Pro_vid ed that P

(1) the University 'mdy maintain,
affilmte! or recognise any college .or
inst:.tution : intended exclusively for
women, -either for their edpcation, or
for their residence;

(2) the University:may. reserve. seats
in any University college or constituent

~
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celliye for women or membersz of esduca~
tioeally backward classess. or allot
82ats on such regicnal basis of the
concarned University area, as may be
declared by the University;

{2} the Government way reserve seats
in collzges under +4heir management for
women or mempers of sducationzlly bpacke
ward c<lasses or allet seats on such
regional basig of the 3tate as may be
declared by the Government, :

8. (1)} The, Government shall have the
right to cause an 4inspection to be wmade
by such person oOr persons as it may

"direct of the Univarsity. its buildings,

lakoratories, libraries, museums, -work—

shops and equipment and of any institu-
tions maintained by or affiliated.to the
Dniversity and alse to caugse an lnqu;ry
to be made, into the teachiung and cthexr
work conducted or done by the University
in respect of any matter connected with
the University. The Goveroment shall in
every case give notice to the University
of its intention to cawrse such inspec~
tion or inguiry to be made and the (Uni-
vergity shall. be entitled to be
representsé theresat. -

{2) The Goversmment shall forward %o
the Vice~Chancellor a copy of the inspec-
tion report for obtaining ftne visws of
the Board of Managenent and on receipt
of such views, thne Governmeni may tender
such advise as they consider necessary
and fix a time~limit £for actfion to be
taken by the University.

.{2) The Board of HManagement shall
within such time as the Governmentc na
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fiuw report +to tunwe through tre Vice-
Chancellior the action which has oDesn
teken or is propessd to bes taken on the

advicte tendorad by them.

% . (4! Tha Govermment nay, where action
has not beer taken by the University to
thels satisfsction, within the time

fixad and after C“ﬂ:;ﬁullnﬂ arv
explanation furnished or representa-

»
ticn mede by the LResxd cof Manayementk
igssue such directicns =g  they may
think £it and t¢he University shall
corply with scuch directions.
CHARTER 1T
CFPFICERS OF TBT UONIVEREITY
9, 'The following shall ba the Qffi-offtcens of
~exrs of the Universiiy:- tae dniver-
sity.
[i) The Chancellor;
{ii} The V1CP-Cna1 =llor;
{1ii) Tne Rsctor:
{iv} The ©Principels/Dean of the
University Colleges;:
b ] .
Tv) The Registrar;
(vi} The Finance Cfficers; and
« et

{vii) Suveh other persans as  the
tatutes way deglsre to be cofficers of
Lthe 'University
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Chancellor. 10, The Governor of Andhra Pradesh
shall be the Chancellor of every Uni-
versity stablished or deemed to have
been est blished under +this Act. He
shall, by virtue of his office, be the
Head of t1e University and shall,  when
present, jwreside at: convocations of the
University, He shall excercise such
other powers and perform such other
duties as may be conferred on or vested
in him by or under the provisions of
this Act. The Chancellor may, by order
in writing annul any proceeding of the
University, which is not in conformity
with this Act, the Statutes or the Qrdi-
nances:? ) ’ )

Provided that before making any such
order he shall give a notice calling
-upon the University to show cause why
such an order should not be made and if
any cause is ghown within the time spe-
cified <therefor in the 5said notice,
shall consider the game.

Vice-Chanceliar 11. (1) The Government shall consti~
tute a Search Commitiee consisting of:

(i) = neminee of the Board of Mana=
gement ;| '

{ii} a nominee of the University
Grants Commissaion; and

{1ii)} a nominee of the State Gover~
ment.

The Search Committee shall submit a
par2]l of three persons to the Government ,
in alphabetical ovder from - among whom
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the State Government shatl recommend one
person to the Chancellor for appointment
as Vice~Chancellor and the Chancellor
shall appoint such person’ as Vice-Chan-
cellior:

Provided that it shall be competent
for the Government to call for a fresh
panel if they consider necessary and the
Search Committee shall submit a fresh
panel to the Government.

{2) The vice~Chancellor shall not be
removed from his office except by an
corder of the Chancellor passed on the
ground of wilful omission or refusal to
carry out the provisions of this Act, or
abuse of the powers vested in him and
after due enquiry ordered by the Govern-

-ment, by the. Lokayukta or by such person
who 1is or- has been a Judge of a High:

Court or %*he Supreme Court as may be
appointed by the Chancellor in which the
Vice-Chancellor shall have an opportunity
of 'making - his representation against
such removal: )

Provided that where the enguiry is
conducted by a person who is or has been
a Judge of High Court or te. supreme
Court " the report of such an enquiry
shall be forwarded to the Government and

. the Chancellor shall act in accordance

with the advice tendered by ' the
Government on a consideration of the re-

port while exercising his powers under

this sub=-section;

-
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Provaded further that where the Loka-
yukta enquires; intoanallegationagainst
the Vice-Chancellor unae. vne - Andhra
redesh Lokayukta and Upa-Lokayukta Act,
983, then, notwithstanding anything
: itained in section 12 of that Aci, the

Lokayukta shall submit the report to the
Coverrment and the Chancellior shall act
in accovrdance with the advice tendered
v the Government on a consideration of
the report while cxereising his powers
under .this zub-section.

(.

(3} The Vice-Chancellor shall be the
accdemic head and the principal Execu-
tive Officer of the University and shall

exsrcise general ccntrol over its affairs.
Ee shall be a whole time officer of the
University.

12. (1) subject to the provisions of
sub-section (2) of secticn 11, the
Vice-Chancelicr shall hold &rffice For a
term of three years from ithe date of his
appointment and shall be eligible for
reappointment to that office for another
term of _three years in the manner
provided in sub-section (1) of section
1.

{2) Th Vice-Chancellor shall be
paid cuch fpay and allowances as may, by
order, be¢ specified by the Government
"from time to time. He shall be provided
with a furnished official accommedation
for wkich he shall pay ten per cent of
nis salary towarde rent.

(3} when the Vice-Chancellor is un-
able to exercise his powers, perform his
functions and discharge his dvties owing

LT
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to ebsence, 31llness or anv other sause
or when the office of Vice-Charncellor is
vacant, 1t shall be cumpetent for cthe
‘State Government Lo appoint a person to
bo in-charge Vize-Chancellor. The person
80 appeinted as in-charge Vice~Chancel-
lor shall exevrcisse the powers, perform
the functiows and discharse Lhe duties
of tae Vice~Thancellor until the Vice~
Chancecllor acsumes the sffice, or as the
casz may b=, & new Vice-Chancellocr 1is
appcinted ia accordance with- sub~gesction
{1}:

{4) It shall be competent for the
Chancellor tc aczept the resignation of
‘the Vice-Chanceller.

(5} When tkKe post of the Vice-~Chan-~
cellor falls permanently vacant, either
by resignetion or otherwise, the vacancy
shall be filled by the Chancellor by
appointing another person as the Vice-
Chancellor and the Vice~Chancellor so
appointed shall hold office for z full-
term of three years. .

13. (1) The Vice-Chancellor shall, by Powers and
virtue of his office ke a member andduties of the
Chairman of the Board of Managenment andvuecMnmlmn
of the Academic Senate and shall preside
at the convecatior of the UanELS‘LY in
tha absence of the Chancellor, !

{2} He shall e entitled to ke pre-
sent at the address at any stage, any
meeting of any Ruthority of the Univer-
sity, but pot to veile thersat, unlezs he
is a member of the authority concerned.
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{3) He shall have the power to con-
vene meetings of the Board of Management
and the Academic Senate.

(4} It shall be his duty to see that
the provisions of this Act, the Statutes,
the ordinances and Regulations are duly
observed and he may exercise all powers
necessdary for this purpose.

-(3) He shall have power to interprete
the provisions of this Act, the Statutes
the Ordinances and the Requlations.,Any
person or authority aggreived may, within
such time as ma¥ be prescribed by an
Ordinance, appeal .to the Chancellorsy,

Prov1ded that, -

(i) if such interpretation was given
at a meeting of the Board of Management,

the appeal shall lie to the Chancellor

direct;

(ii) if such interpretation , was

given otherwise than at ‘a meeting of the

Board of Management, the appeal shall be
ferwarded to the Chancellor through the
Board of Management.

The decision of the Chancellor on the
appeal shall be final.

(6} He shall give effect %o the
decision of the Authorities of the Uni-
versity takeh in accordance with the
powers conferred by or under this Act.

{7) He shall have such other powers
as may. be prescribed.

i
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"(8)(a) When, with regard to any mat-
ter in which "any officer or authority
may take action, the Vice-Chancellor
considers immediate action dasirgble, ha
may subject to the general control of
the Chancellor take such action as may
be necessary but shall, as soon as may
‘be, report the action taken to the
officer or authority conecarned.

(b} An appeal shall lie to the Board
of Management adainst any action taken
by the Vice-Chancellor under clause (a)
affecting any 'perscon’ in the .service of
the University, at the instance of such
person. Such appeal ' shall be £filed
within thirty days from the day on which
such person has notice of the action
taken.

14, Thexre shall be a Rector who shall The Rector.
be ap901ﬂtea by the Board of Management
on the recommendations of the Vice=-
Chancellor in such manner and on such
terms and cohditions as nmay.be prescri-
bed by the Statutes f{rom amcong the
senior professors. He shall exercise
such powsrs and perform such duties as
may be prescribed by the Statutes. -

13, (1) The Registrar shall bhea aThe Registrar.
vholetime paid officer of the University
appointed by the Boardcf Management for
a term of three years or less and on
such terms and copditions-as may be pre-
scribed by the Statutes; provided that
he shall "not c¢ontinune in that office
. £0r more than six years, |

(2) ‘The Registkar shall act as the
Secdretary of the Board of Managenent
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and Roademic Senate. He shall exercise
such powers and perform svch Autles as
may be prescribad.

{2} The Board <f Haragement may
transfer the Reglsitar to a svitabls
position even beiore thae completien of
the tzim provided he is shown a position
in the University with the sane emolu-

ments.

The Firance i¢. (1) 7The Pinancs 0fficer shall

M. e 2 whole-time cificer of the ini-
versilty appeinted by the University
From one of 24 panel of three officers
to e ohtazined from the Government
iz Lhe BEdvcetion Department on such
te aad cenditions as may be pres-

1y the rules made by the &n-
vernazret in this behalf. He shail bhe
e emplovea of the Government 2and
the salary, allowanezs, pension and
sther remuneration shall be paid in -
the first instance out of the conso-
lidated FPund of the State and later
reccverad from the University.

{27 ¥He =znall "maiptain the accounts
af the University and also sdvise the
University con all matiers relating 10
inoors and expenditure.

_ f3; 8¢ shall ve present st the meei-
+ngs of Lne Fainance Committee and parti-
capate In othe drscussions but shali nal
ha entitled to vote. "

CERPTER W
. AUTHOR1IFTIES OF TH[ UNIVERSITY
Authoridics,

17, The LoJlowlng shall be the autho-
rities of the Uni iversity, namely;-
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(i} Tne Board cf Management;

{ii) The Academic Senate;

(iii) The Faculties;

(iv) The Boaxds of Studies; and

{v) Such other bodies, as thes Statu-
tes may declare to be Authorities c©f the

Urniversity.

THE BOARD OF MANAGEMENT

1d. {1} The Board of Management snallgoard of
cousist o¢f the foliowing Lersons;dansgement
hamaly:s

CLass I. - BX~OFFICI0 MEMBERS:

{1) the Vviecz~Chancellor;
{

h%

} the Rector;

{3} the Secrstary to Government in
the Educatison Department cof his nominee;

{4) the Secretary to Covernment in
the Finance and Planning (Finance Wing}
Cepartment or his nominee; and

{5) the Direptox of Higher Education/
the Commissionexrdof Collagiate Education:

Provided that in +the case of Sri.
Venkateswara University, the Executive
officer, Tirumala-Tirupathi Devasthanams
shall also be the Bx-0f{ficio Member of
the Eoard of Management, '
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 CLASS II —— OTHER MBMBERS: |

(1) one ‘professor of the University
Colleqea to be . nonlnated by the. Govern-
ment;

s {2) one Princapal/Dean of the Univer-
sity Colleges to be nominated by the
Government;

”(3) one  Principal of affiliated
Colleges to be nomlnated by the Govern-
ment;

(4} four eminent persons from %he
fields' of Industries or Commerce or
legal, engineering or medical professions
or from such'.other fields of public life
&5 the Government may consider uvseful to

‘the University. to be nominated by the
Government. ’

CLBSS Iix -- ELECTED HEMSERS @

{1} two teachers elected from among
the teachers of the University Colleges
of tthom one shall bg a Professor;

~ {2) two teachers elected from- among
the’ teachers of the affiliated colleges
of whom one shall be a Prirncipal;

(3) One Principal of a professional
colleye to be elected £rom among the
teachers of the professional ceclleges in
the University area;

{4) two members of the Academic Senate
to be elected from among themselves,
other than teachers.
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{2) The term or orsi.ce of the uomina-
ted and elected members shall be three
years from the date of constitution of
the Board of Management,

{3) The Board of Management shall

meet atleast once in every six weeks and

may meet often if necessary.

(4) Upoﬁ a reguisition in writing
signad by not iess than one-third of the
total number of members of the Board of

Management, the Vice-Chancellor shall -

convene & meeting thereof on a date
appointed by him which- shall not be

later than saeven days from the date of’

receipt of requisition aforesaid.

(2) In the absence of the Vice-Chan-
cellor from any neeting of the Beard of
Management, the members present at the

meeting shall choose one among them-.

selves to preside over the meeting.

" (6) The quorum for 3 meeting of the
Board of Manzgement shall be one-third
of the total number of members .or four
persons, whichever is higher.

19. The Board.of Management shall be
the Executive Authority of the University
and shall have power,-- .

(1) to direct the  form, custody and
use of the common seal of the
Ghniversity;

(2) to hold, control and administer

Powars and
duties of
the Board of
Management.

the property and funds of the Univer- . -

sity;
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o) to enter inko, vVary, warry ouc
and cancel contracts on behalf of the
University in the exercise of performance .
of the powers and duties assigned to it
by this Act and the Statutes;

{4) {a} to accept on behalf of the
University. endowments, bequests, dona-
tions and other +transfers of property
made to it;

(b} to administer all .funds placed
*at the disposal of the University for
specific purposes; '

(5) subject %o such .Statutes as may
ha prescribed in this behalf,--

{i) to éppoint the teachers of the
University below the rank of lectursrs;

{ii) to appoint thes teachers of the
University and above the rank of
lecturers on the recommendations of the
‘Selection Committee constituted for the
purpose:

Provided that the Board of Management
way invite any person of high academic
distinction and professional attainments
to accept . post of Professor in the
University and appoint nhim to that post:

Provided further that if the Board of
Management rejects the selections made
by the Selection Committee, the matter
thall be referred by the university to
the State Government - whoce decision
thereon shall pe final:
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(iii) to Ffix ‘emoluments of the
teachers of the University and define
their duties and conditions of service;

(6) to suspend, remove or dismiss
teachers of the University subject to
such Ordinances as may be made in this,
behalf,

(7) to appoint,. dismiss, remove or
suspend any member of the non-teaching
staff of the University;

(8) to fix the emoluments of the
employees of the University and define
their duties and the conditions of their
service; .

{9) to award fellowships, travelling
fellowships, 'scholarships, exhibitions,
bursaries, studéntships, medals and
pPrizes in accordance with such rules . a3
may be made in this behalf;

(10) to appoint examiners in consula-
tion with' the Board of studies and to
fix their fees,

(11} to conduct University Examina=-
tions and to approve and publish the
results thereof;

{1l2) to prescribe- the fees to be
charged for admission to the examina-—
tions, degrees, diplomas and oriental
titles of.the University;

(13) to charge and collect such tution
and other fees as may be prescribed by

J. 915-4
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the Ordlnun\,es for admission to courses .
of stidy in the collegyes and institutions
of the University;

{14) to manage and <contrel all
colleges, hostels, libraries, laborato-
ries, museums and the like, instituted
and maintained by the University:

(15) to establish; manage and control
a Department of Publicatiens, a Univer-
sity Press, an employment  Bureau,
Students' Unions, University Extension
Boards, University Athletlc Clubs and
other similar associations :

(16) to affiliate colleges +to the
University as Honours Degree, Oriental
or Professional Colleges under conditions
prescribed oy the Academic Senate and to.
suspend or withdraw such affiliation
after ccnsultation with the Academic
Senate: : ’

{17) to confer in consultation with
the Academic Senate either suomotu oron
a representation received in this behalf
from a college, autonomy on any college
in the University area and to likewise
withdraw sich autonomy:

{18) to grant recognition to the
institution and oriental colleges under
conditions prescribed by Statutes after
consultation with the Academic Senate
and to suspend or withdraw such recogni-
tion after consultation with the Academic
Senate; '
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o {19) to direct the ingpection of
affiliated or recognised colleges and
institutions;:

(20) to call for reports and returns
and other information fromaffiliatedor
recognised colleges and institutions;

(21) to recognise hostels not maintai-
ned by the University and to suspend or
withdraw such recoynition therefrom;

(22) to supervise and control the
residence and discipline of the students
of the University and make arrangements
for promoting their health and well-
beiqg;

(23) to recommend to the Chancellor
on the motion of the Vice-Chancéllor the
conferment of honorary degqrees and other
academic distinctions;

(24) to make, amend or repeal Fegula-
tions, Statutes and Ordinances;

(25) to delcgate any of -its powers to
the Vice-Chancellor or to a committee
from among its own members or +to any
employee of the University;

{26) to regulate and determine all
matters concerning the administration of
the University in accordance with the
Statut2s,the Ordinances and the Regula-
tions and to exercise such other powers
or duties as may be conferred or imposed -
by this Act;

{27) to establish and maintain Univer-
sity Colleges;
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(28) to provide for research and
advancement and dissemination of know—
legde;

{29} to .create posts of. professoys,
readers, lecturers and other teaching-
posts required by the University:

(20) to establish, equip and maintain
the University  laboratories and libra-
ries;

{31 to control, ‘in general, all.
colleyes in the University -area in the
manner - prescrlbed by Statutes;

(32) t& confer degrees and other
academic distinctions on  persons who
have pursued approved courses of study
in a Universitv college or an affliated
college or Oriental ¢ollege, unless
exempted therefrom in the manner pre-
scribed by the Regulations and shall
‘have passed the prescribed examination
of the University or shall have carried
on research under conditions prescribed;

(33) to confer honorary degrees or
distinctions on approved persons in the
manner prescribed;

{34) to provide for allowances, trave-
lling allowances, scholarships, exhibi-
tions, bursaries, - studentships, medals
and -prizes;

(35) to provide for lecturers and
instruction to persons not being students
of the University and to grant diplomas
to them; ’
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({36) to establish and maintain

postels;

(37) to prescribe the fees to be
charged for the affiliation and recognl-
tion of colleges;

(38) to prepare the annual reports
and annual accounts and the financial
estimates of the University for submis-
sion to the Academic Senate;

(39} to enter into any agreement with
the Government or with the private
managements for assuming ' the management
of any institution and taking over its
properties and liabilities or for any
other purpose not repugnant _to the
provisions af the Act;

(40) to exercise all the powers of
the 4YUniversity not otherwise provided
for, and all powers reguisite to give
effect to the provisions of the Act.

20, The Board of Management shall
prepare during each financial year the
annual - accounts of the uvniversity of the
preceeding financial year and submit
them to such audit as the Government may

fnnual
Accounts,

direct before the end of the financial ’

year. The accounts go "audited shall be
published in the Andhra Pradesh Gazette
and copies thereof together with copies
of . audit report shall be submitted to
the Academic Senate . not later than two
years from-the end of the financial year
to which the accounts relate and also to
the Government.
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Financial 2i. The Board of Management shall

estirmates, Prepare befoxe such date as may be pre-
scribed by the Statutes, the firancial
estimates for the ensuing financial year
alongwith annual  accounts  whether
audited or not of the preceding financial
year and submit the same to the Academic
‘Senate. These estimates shall be consi=-
dered by the Academic Senate at its
annual meeting and the resolutions of
the Academic Senate thereon shall be
* submitted to the Government for informa—
tlon.

Annual 22, The Board ‘of Management shall pre-

Report. pare an annual report of the University
and send it to the Academic Senate on
or before such date as may be prescri-
bed by the Statutes. The report-shall ‘be
considered by the Academic Senate at its
next annual meeting., A copy of the
report with a cdpy of the resolution
thereeon, if any, of the Academic Senate
shall be submitted to the State Govern-
ment for 1nformat.1.on.

Power to 23. The “Board of Management may, for

incur unfor- reascons to:. be recorded in writing incur

seen expen- any expenditure for which no provision

ditura. has been made in the budget or which is
in excess of the amount provided in the
budget, but report of expenditure incur-,
red shall be made to the Academic Senate
at its next meeting for approval.

‘&cadenﬂ: 24. The Academic Senate shall. cons:.st
Senate. the following persons, namely ‘

CLASS - I. Ex—orl'rczo MEMBERS

(1) all members of the Board of Manage~
ment.
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(2) all Deans of Faculties;

(3) all Ex-Vice-Chancellors of the
University concerned;

(4)“khe Director of Technical Education;
{5) the Director of Medical Education;

{6) the Director of Schoel Education;
{7) the Director of Adult Education;

(8) the Difector of Intermediate
Education;

{9) the Chairman of the Andhra Pradesh
State Council of Higher Education
or in his absence the Vlce-Chalr—
man therecf; :

{10) the Director, Telugyun Academy;

{11) all members of the University
Planning and Monitoring Board.

" CLASS - IX. LIFE MEMBERS

(1) All ‘donars who are earlier
members of the erstwhile Senate;

(2) all persons who donate an, amount

" of not less than rupees flve lakhs to

the Unlver51ty.

CLASS - II1XI. MEMBERS TO BE NOMINATED BY
THE GOVERNMENT

(1} one third or tuwenty Professors
whichever 1is less, of the University
collegyes, by rotation; )
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t2) one third or twenty Pr1nc:pa1§’
whichever is 1less of the affiliated
colleges in the University area by rota-
tion;

(3} seven persons cf whom two shall
belong to the members of the Scheduled
Castes and one shall belong to Scheduled
Tribes, twe shall belong to Backward
Classes and two shall be women; '

(4) two Principals ofJnnlorColleges
or Higher Secondary Schools in the Uni-
versity area;

{(5) ten persons to represent profes~
sionals belonging to the fields of medi-
cine, engineering, business, law, banking
etc., ; .

{6) two persons belonging - to the
non-teaching staff employed in the
colleges of the University area;

{7} six students to be nominated on
merit basis of whom two shall be under-
graduates, ¢two shall bhe post-graduates,
one shall be a research scholar and one
student of a profe551onal college;

(8) one Librarian of any college in
the University area;

{9) one Physical Director of any
college in the University area:;

(10) " two pérséns from Research Labo-
ratories or Inst;tutions of the Govern-
ment of India in' thé University area;
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. (11) one Professor from each -of the
other Universities ih the State;

(12) two representatives of the mana-

gements of private colleges in the Uni-
versity area. .

CLASS -~ IV - ELECTED MEMBERS :

(1) Ten teachers to be elected from
among the teachers of the Un;vers;ty
colleges from among themselves according
to the principle of proportional represen-
tation by meidns of single transferable
vote and according to procedure prescrl-
bed by the Statutes;

(2) Ten Teachers to be elected from
ameng the teachers of the affiliated
colleges in the University area from
among themselves accordifig to  the
principle of proportional represeniation
by means of single transferable vote and
according to procedure prescribed by the
Statutes;

{3) Ten Members of the Legislative
_Assembly to be elected from among the
Members of the Legislative Assembly of
whom two each shall belong to Scheduled
Castes, Backward Classes and One Schedu-~
led Tribe from among themselves accor-
ding to the principle of proportional
representation by means of single trans-
ferable vote and according to procedure
prescribed by the Statutes.

25. (1) The Academic Senate shall
have the authority to provide instruc-~
tion and training in such branches of
learning as it thinks fit. It shall

Powers of

the Acadenmic .

Senate.
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exercise general supervision over the
Academic Policies of the University and
provide leadership for raising the stan-
dard and gquality of education -and
research. -

{2) In particular the Academic Senate
snall have power,—

~ la) to consider the annual repert
and budget estimates prepared by the
Board of Studies;

- {b} to advise the Board of Studies
on all academic matters, including the
control and management of the libraries;

{c) to constitute the several
faculties as may be prescribed;

(d} to formulate, modify or xevise
schemes for the constitution or reconsti-
tution of departments,of teaching;

{c) to make recommendations to the
Board of Managemznt for the creation of
posts of professors, readers, lecturers
and other teaching posts and in regard
to the duties and emoluments thereof;

(£) to- make recomnendations to the
Board of Management for the recognition
of teachers qualified to give instruction
in affiliated and oriental collegyes;

(5} to make recommendation to the
Board of Manacvement for the selection of
a college in the University area on a
reference made thereof by the Boarxd of
management for the conferment of avtoncmy
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on such college or for withdrawal of
autonomy already conferred;

{h} to make regulations for the
encouragement of co-operation and
reciprocity among colleges with a view
to promoting academic life;

(i) to make regulations regarding
the admission of students to the Unlver—
sity;

(7). to make regulations relating to
courses, examinations and the conditions
on which students shall be admwitted to
examinations for the degrees of the Uni-
versity;

(k) to decide ' the conditions under
which exemptions relating to the admis-
sion of students to examinations may be
yiven;

(1} to appoint standing committees -

and to delegate to them or the Vicé-
Chancellor, powers to execute any of ‘“he
functions assigned by this Act; "~

(m) to make regulatlons for the use

~of Teluigu as medium of 1nstnuctlon and

examination.

“THE FACULTIES AND 'B_omms OF STUDIES®

26.'(1) The University shall have
such faculties as may be prescribed by
Statutes.

{2) Bach faculty shall consist  of
such departments of teaching as may be
prescribed by Statutes.

The Facgl-
ties.
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(3} The caonsitutron ana .anctions of
the racuities shall be prescribed by
Statutes.

(4) {a) There shall be Dean/Chairman
for each faculty who shall be appointed
by the Board of Management from among
the members of the faculty concerned on -
the recommendation of the Vice-Chance-
liorx; -

{(b) The terms and conditions of the
office of Dean/Chairman shall be pres-
cribed by Ordinances.

27 A separate Board of Studies shall
be attached to each department of teach-
ing. The -consitution ‘and functions of
the Boards of Studies shall be prescri-
bed by Ordinances. There shall be re-~

presentation for students on the Boards
of Studies.

28. (1) There 'shall be a Planning and

‘Monitoring Board consisting of,--

{i) the Vicg-Chancellor (Chairman);

(ii} foyr from among the Principals
of Universify'and Professional Colleges,

:Deans/Chairman of Faculties nominated by

the .Vice~Chancelloxr;

(iii} two educationists nominated by
the Government;

{iv) two nominees of the Un1vers;ty
Grants Commission.

(2) The Board shall be the principal
planning and reviewing bedy and it shall
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also arrange ‘for periodical- monitoring
of the developmental programmes and of
teaching and research in the University.

COAPTER V
GENERAL
29, No person shall be qualified for

nomination a5 a member of any of Autho-
rities of the University, if he,-

(a) is, on the date of nomination,
of unsound mind, a minor,a deaf-mute or

is suffering. from leprosy; or

(b) applied to be adjudiéated as an.

insolvent or is an undlscharged insol-
vent; or .

{c)} has been convicted and sentenced
by a. criminal court to imprisonment for
a period of more tham one year for an
offence involving moral turpitude unless
such sentence has been réversed or the
offence has been pardoned or a period of
five years has elapsed from the date of
the expiration of the sentence.

30. Save as otherwise provided, if
any uestion uarises whether.a person has
been duly nominated, or is entitled to
he a member of any Authority of the
Unlver81ty, "the question shall - be
referred to the Chancellor, whose deci-

-sion thereon shall be final.

31. All the Authorities of the Uni-
versity shall have power to appoint

- Committees. Such Committees, may unless

there be some special provision to the

Disqualj-
fication for
Membership,

Disputes as

to constitu-
tion of Univer-
sity Authori-
Lties.

Canstitu~
tion of |
Committees.
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contrary, consist of members of the
authority - concerned and of such other
persons, if any, as the authority in
each case may. think fit.

Proceedin .
of Unmrgity 32, No act or proceeding of any autho-
Bodies not” rity or other body of the University

shall be deemed invalid by reason only
-of some defect in the constitution of
the BAuthority or body or by reason of
the existence of a vacancy oxr vacancies
among members.

invalidated.
by wvacancies

Term of office 33. (1) Save as otherwise provided,
of members  the Baard of Management, the Finance
of Board of  committee and the Acadenic Senate shall'’
Hanagement  ha -preconstituted at or about the same
and the time every three years and the members
heademic of these authorities shall except in the
Senate, et cage of ex-officio members hold office
as members thereof upto the date of next
reconstitution:

Provided that no person other than
ex-officio memher, orofessor, Heads of
Departments.other than Prdfessors, Deans/
Chairmen _of PFaculties and' Principals
shall bhe a member of the Bwuard of Mana-
gement or the Academic Senate for more
than two terms consecutively.

{2) No member of an authority speci-~
fied in sub-section (1) who is elected,
appointed or nominated in his capacity
N as a member of a particular electorate
or the- holder of a particular office or
appointment shall continue to be a
member of such authority on his ceasing
to be a member of the particular elac-
torate or the holder of the particular
office or appointment.
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(3) Where an elected,_ appointed or
nominated member of an authority speci-
fied in sub-section (1) 1is appeinted
temporarily to any of the officet by
virtue of which he is entitled to be a
Cnember of that autherity ex-officio, he,
shall, by notice in ‘writing signed by
him and communicated to the Vice-Chance-
llor within seven .clear days from the
pdate of his taking charge of his tempo~
rary appointment, choose wRether he will
continve to be member of thet authoyity
by wvirtue of his election, pointment
or nomination, or whether he wl vacate
office as such member and bhecdme a
member ex-~officio by virtue of his tem-
porary appointment, and the choice shall
be final. On failure to make such choice
he shall be deemed to hdve vacated his
office as an elected,. appointed or nomi-

nated member.

34, The Academic Senate may on the
recommendation of not less than, two-
thjirds of the members of the Board of
Management and by the votes of a majority
of the total membership of the Acadmic
Senate and two-thirds of the members
present and voting remove the name of
yany person from fhe register of gradua-
tes and remove any person from
membership of any Authority of the
University if he has been convicted by a

- eourt of law of what in the opinion of

#gthe Academic Senate is ‘an offence in-
volving moral turpitude or 1f he hasg
been guilty of scandalous conduct, and
for the same rzasons may withdraw any
degree .or diploma conferred or yranted
by the University.

-

Eemovai from
wemberskip

of the uUniver-
sity. ’
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The Academic Senate may -also remove
any person from the membership of any
Authority of the University if he he-
comes of unsound mind or a deaf-mute or
is suffering from leprosy or has applied
to be, or is adjudicated asaninsolvent.

35. All graduates of the University
and -holders of such of the Oriental
titles and diplomas as may be laid down
by the State Government shall be entit-
led to have their names enrolled in the
register of Registered Graduates and to
enjoy all privileges of registration.

CHAPTER VI )
"TEACHING AND ADMISSYON OF STUDENTS

36. 71) No attendance at anhy institu-.
tion other than a University, consti-
tuents, affiliated or recognised college
or institution of the University shall
cualify a candidate for admission to an
examination of the University other than -
the entrance examination to the. Univer-
sity.

{2) The courses of study and curri-
cula shall be those prescribed.

37. {1} No student shall be eligible
for admission to a course of study quali-
fying for admission to a post matricula-
tion University examination unless ,he
has passed the cxamination prescribed as
qualifying for admission to such course
or an examination re¢ognised by the
Academic Senate as equivalent thereto
and peossess such other gralification, if
any, as may be gprescribed.
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{2) Eviry candidate for a University
oxamination shall, wunless exempted in
accordance with the Ordinances and Regu-
lations @mrescribed, be an enrolled mem-
of a University, constituent or
affilinted or recoynised college or ins-
tituticn of the University.

38. The -~University shall recognise
every degree conferred or diploma gran-
ted by any other Univexrsity in the State
as ecuivalent to the corresponding degree
or diploma conferred or granted. by the
University.

- CHAPTER VII -
APPOINTMENT .OF TEACHERS ETC.

39. (1) Ssave as otherwise provided,
every salaried. officer and teacher of
the University shall.be appeinted under
a written contract, and the conditions
of service relating to them shall, as
far as possible be uniform except in
respect of salaries payable to them.

. {2) The contract shall be lodyged
with the Registrar and a copy thereof
shall bhe furnished to. the officer or
teacher concerned.

40. (1) Every employee shall be
appointed under a yritten -contract which
shall bhe lodgecd wWhith the Registrar or
Dean & copy of which shall he fursnished
to the employece concerned.

(2) Any dispute arising out of a
contract between the University and any

J. 9155
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employee. may be referred by the Vice-
Chanc- *“or to a grievances committee con-
sisting 2f such member of the Beoard of
Management as may be nominated by it.

. 41. Any student or candidate for an
examination whose name has been removed
from the rolls of the University by the

orders or resolution of the Vice~Chan- -

cellor, Or by a Committee consituted by
the Board of Manauement as the case may
be, and who has been debarred from
appearing at the examinations of the
University for more than one year, may:
within ten days of ‘the date of communi-
cation of such orders or copy of such
resoluticn to him, appeal to the Board
of Management and the Board of Manage-
ment may confirm, modify or reverse the
decision of the Vice~Chancellior or the
Committee as the case may .be.

12. Every cmployee or student of the
University shall, notwithstanding any-
thing contained. in this Act, have a
right to -appeal +lthin such time as may
be prescribed by the Statutes +o the
Board of Management against the decision
of any officer of tlue University affec-
ting such emplovee or student and there-
upon the Board of Management may confirm,
modify or rveverse the deczslon appealhd
ayainst. . :

43. (1) There shall be consituted a
Selecticn Committee in regard +to - the
appointment of professors, readers and
lecturers which shall consist of the
following, namely,-

{i) the Vice~-Chancellor;

3
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_ . (ii) three experts from outside
the University to b= nominated by the
Vice~Chancellor from out of a panel
prepared every year by the Board of
Studies and approved by the Board of
Managemént of whom atleast twe shall
he present in theselectloncommlttne-

{iii) Chairman of the Board of Stu-
dies qoncerned;

(iv) Head-of the Department:

Provided that no person shall parti-
cipéte in the meetings of the selection
committee .for any appeointment if he or
his near ‘relative is a candidate. for
that appointment; '

Provided further that no teacher hold-
ing a post lower in rank than the one to
which appointment is . to be made, shall
be a’ memher of select;on commlttee.

(2) The Registrar shall be the Secre-
tary of the Selection Committee.

{3) Provisions shall ke made in the
Statutes in respect of such matters as
may be considered necessary anré not yro-

vided for in sub-sections (1) and (2) in
order to ensure fair selections.

T
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44. Where ary pension, insurance or
provident- fund has been constituted by
the University for the benefit . of its
officers, teachers or employees, the
Government «may  declare that the
provisions of the Provident Fund Act,
1925 shall apply to such fund as if it
were a Government Proﬁident Fund: '

Provided that all persons who entered
the Osmania University service before
the 15t April, 1953, shall have the
privilege pf pension under thev Hvdera-
bad Government Rules and be entittéd to
draw their pension from the Govenjnment
Funds: _

"Provided furtiler that the Uﬁiversity
shall have poweré.‘in‘consultation with -
the Finance Committee, to invest ahe
Provident Fund amount in such manner as
it may determine.
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CHAPTER VIII
UNIVERSITY FUNDS ETC.

45. The University shall have a gene-~
ral fund to which shall be credited,--

(i) its income including the fees
and endowments; -

(ii} contribution or grants which
may be made by the Government on such
conditions as they may impose; and

-

(iii) other contributions or grants,

46. The University shall have such
sther funds and maintain such accounts
#5 the Becard of Management inay determine
on- the recommendat:ion. of the Finance
Committee. .

47. (1} There shall be constituted a
Finance Committee which shall be a sub-
committee - of the Board of Management
with the following as members, namely:-

- {a} Vice~Chancellor {Chairman);

{b} two members of the Board of Mana-
gement nominated by it;

{(c) one member, of the Board of
Management to ~represent Banking or
Accounting; )

The Finance O©fficer shall be the
Secretary of the Finance Committee.

(2) The Finance Committee shall have
the following duties and powers, namely:-

{z) to examine the annual accounts
of the University and to advise the Board
of Management thereon;

General
Fund.

Constitu-
tion of
other funds

Fimarn .2
Committee.
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(b} to examine 'the annual budget
estimates a d advise the Board of Manage-
ment therec -; )

{¢) to review the financial position
of the University from time to time;

(¢} to make recommendations to the
Board of Management on all matters rela-
ting to the finances of the University;

(e} to make recommendations to the
Board of Management on all proposals
involving expenditure for which no pro-
visipn has been made in the budget, or
which involve expenditure in excess of
the amount provided in the Budget.

48, The University may accept funds

from the Government of -India, the State

Government, the University Grants Commi-
ssion, and borrow money from a Bank or a
Corporation, for the purposes of the
University. . '

49. The University shall not, without
the prior approval of the Government,
divert earmarked funds for other purposes
or upygrade any post or revise the scales
of pay of its staff or implement any
scheme which involves any matching con-
tribution from the Government or create
.4 post or posts resulting in a recurrlng
11ab111ty on the Government either 1mme—
diately or in future:

Provided that for the existing teach~

_ing purposes the Board of Management may -
“authorise the creation and filling up of
"posts of teachers for a period not
“exceeding one year but any such post or
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posts shall not be continued or created

. afresh for any.period beyond the said

period -of one year without the prior
approval of ‘the Government.

) 50. The Government may, at any time,
after the commencement of this Act, transfer
to the University the control and management
of and of their institutions on such -terms
and conditions as may be deemed proper.-

) CHAPTER IX -

STAEUTBS, ORDINANCES - AND REGULATIONS

51. Subject to the provisions of - this
Act, the Board of Management shall have
power to make Statutes for all or any of
the folloW1ng matters, namely

{a) the, constltutlon, powers and
duties of the Authorities of the Univer-
51ty-

(b) the powers, duties and conditions
of servioce of the officers of the Uni-
versity other than the Chancellor and
Vice~Chancellor:

\¢) the methods of nomination to the
Authorltles of the University and save
‘as otherwise provided, the procedure at
neetings of such authorities including
the quorum for the transaction of busi-
ness by them;

{4} the cdndition of affiliation or

recognition of colleges and institu-—

tions.

(e) the holding of c¢onvocations to
confer degrees;

Transfer of
the Government
institutions
to the Univer-
sity.

Statutes

Y
S
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(£) the institition of pension, in-
surance or provident fund for the bene-

fit of the officers, teachers and other
employees of the University;

(g} the maintenance of a register of

' Registered Graduates;

Statutes

how made.

o

Ordinances

{h) the institution and maintenance
of University and consitituent colleges,
libraries, laboratories and hostels;

(1) the administration of endowments
and the institution and conditiong of
award of fellowships, travelling fellow-
ships, scholarships, studentships, bur-
saries, exhibitions, medals and prizes;
and" '

{3) all matters which by this Act
may be prescribed by Statutes.-

52, (1) Every Statute passed by the
Board of HMHanagement shall be submitted
to the Chancelior who may give or with-
hold his assent- thereto or refer it back
to the Board of Management for reconb:-
deration. .

{2) No Statute passed by the Board
of Management shall be valid or shall
come into force until assented to by the
Chancellor.

53. The Board of Management shall
‘have power to make Ordinances subject to
the provisions of this-Act and the Sta-
tutes and such Ordinances may provide
for all or any of the following matters,
namely:-

-
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(a) the levy of fee in the University
and the Constitutent colleges;

(b) the fees to be charged for admi-
ssion to the -examinations, degrees and
diplomas of the Universty;

{c) the conditions of residence of
students of the University and the levy
of fees for residence in hostels main-
tained by the University;

(@) the conditions of recognition of
hostels not maintained by the University;
‘(‘«_

(e) the number, qualifications and
emoluments of teachers of the University;

(f) the fees to be charged for cour-
ses of study given by the teachers of
the University for lecturers, for tuto-
rial and supplementary instruction pro-
vided ‘by the University. and "for ser-
vices rendered by the University offices;

{g) the mode of appointment and
duties of examiners; ’

{h} the conduct of examinations;
" ' -
(i} the constitution and det®rmina-

tion ©f the functions of the Boards of
Studies; ’

(3) the'diséipline,‘health and wel-

fare of Students.of’the University;

(k) the consitution, powers and
duties of University Extension Boards;
and :

-
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(1) all matters which by this Act o¥
by the Statutes may be prov1ded for by
the Ordinancesse :

54. (1) In making: Ordinances, the
Board of - Management shall consult the
Academic Senate when _such" Ordinances
affect the appointment and duties of
examiners or the condltlons of residence
of students.

{2} All Ordinances made by the Board
of Management shall +take efféct from
such date as may direct, -but every
Ordinance so made shall be submitted as
soon as may be, after it is .made, to the
Chancellor.

55. (1) The Academic Senate shall
have power to-make Regulations subject
to the provisions' of this Act, and such
Regulations may provide for all or any
of the following matters, namely:-

{a) the encouragement of cb-opera~-

tion and reciprocity among colleges;

(b) the admission of students to the
University or prescribing the examina-
t.ons to be recognised as eguivalent to

University examinations;

(c) the JniverSity courses and exami-
nations and the conditions on which

.students shall be admitted to examina-

tions for the degrees, diplomas, certi-
ficates and titles of the University;

{d) the grant of exemptions,
(2) A1l Regulations shall - have

effect from such date as tne Academic
Senate may direct.
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CHAPTER X
 MISCELLANEOUS

36, If any difficulty arises as to
the constitution ‘or reconstitution or
appointment of any Authority or officer
of the University or otherwise in first
giving effect to the provisions of this
Act, or at the time of establishing a
nev University, the Government, as occa-
sion may require, may, by order, do
anything which appears to them necessary
for the purpose of removing the diffi-
culty. ) .

57. (1) The following Acts are hereby

‘repealed,--
(i) the.Andhra,Univeisity Act, 1925;

(ii) the Xakatiya University Act,
1976;

(111) Sri Krishna Devaraya'University
Act, 1981;

{iv) the Nagarjuna Unlvars:l.t.y Act,
1876;

{(v) the Osmania University Act, 19'59,
and :

. {vi) ‘sri Venkateswara University Act,
954, .

(2) Upon such. repeal, the provisious'

of sertions 8 and 18 of the Andhra Pra-

Power to
remave diffi-
culties.

Repeag and
savings.

Act 2 of

1926,
Act 44 of
1976.

Act 36 of
1981. :

Act 43 of
1876,

Act 9 or
1859,

Act 14 of
1954,

Act 1 of
1891,

desh Gengral Clauses Aact, ‘1891 shall .

apply. v
{3) Yot withstanding such repeal,--
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ta) the person holding office imme-
diately before the commencement of this
Act as Vice-Chancellor shall, on such
.commencement, be the Viee-Chancellor of
the University concerned, and shall con-
tinue to hold the said office and to
exercise all powers and to perform all
duties conferred on the Vice-Chancellor
by or under the provisions of this Act,
until! a Vire-Chancellor is appointed in
acccordance with ths provisions of this
Act;

{b) the members of the Exetutive
Council and Rcademic Senate constituted
and functioning before the commencement
of the Andhra Fradesh Universities Act,
i991 ({hereinafter referred to as the
said Act), shall contipbue tec be such
members and function only until the
Board of ilanagement ard’ & new Academic
Senate 15, the case. may be, is re-cons-
tituted in accordance w1tu the provzslons
of the said Act;

{¢) Ugon the reconstitution of +the
Board of Maznagement and Academic Senate,
in agcordance with the provisions of the
said Act, the members of the Executive
Council and the Acadeémic Sehats other
than the life members thersof “holding
oifices of suvch mwembers immediately
before such reconstitutien shall ceass
to hold the offices of such members;

(d) all «c¢olleges anc finstitutions
affiliated to or redognised by the Uni-
vergity immediately refore the commen-
cement of this- Act shall be deemed toc be

ffiliated or recognised as- the case may
be, under this Act:
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{e) all property, movable or immov-
able and all. rights, interests whatever
kind, powers and privileges of the Uni~
versity constltuted immediately Dbefore
the commencement of this Act, shall be
transferred te and vest in the concerned
University and shall be applied %o the
objects and purposes for’ which the Uni-
versxty is constituted;

(f) all Dbenefactions  accepted, or
received by the University constituted
immediately before the commencement of
this Act shall be deemed to have been
accepted or réeceived by the University
under this. Act and all the conditions on
which such benefactions were accepted or
received shall be deemed to be valid
under this Act, notwithstanding that
such conditions are inconsistent with
the provisions of this Act; '

. (g) all debts, liabilities and Obll‘
gations dincurred before the commencement
of this Act and ZTawfully subsisting
against - the University shall be dis-
charged and satisfied by the concerned
University;

(h) all references in any enactments
or other instruments issued undexr an
enactment to the University constituted
immediately before the commencement of
thie Act shall be‘construed as references
to the concerned University deemed to
have been constituted under this Act;

(i} the appointment of the officers
{other than the Vice~Chancellor),
teahcers and employees of the University
constituted immediateiy before the com-
mencement of this Act and subsisting

7
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immediately before the commencement of
-this Act shall bBe dezmed to have been

made under and for the purposes of this .
Act, and such, Officers, teachers and
employees shall continue to hold.office,’
subject to the conditions governing the
terms of their office or employment; .

(3} the appointments of all the
examiners  validly made  immediately
bhefore the commencement of this Act ‘and -’
subsisting ' immediately before the com~
mencement of this Act shall be deemed to .
have been made under and for the pur-
pases of this Act and' such examiners
shall continue to perform the same
duties and exercise the same privileges
until fresh appointments are made under
the provisions of this Act;

{k) 2ll statutes, Ordinances and
Regulations, made under ' the relevant
_University Act in respect of the Univer-
sities specified in section 4 shall, so
far as such Statutes, Ordinances and-
Regulations, are not inconsistent with
the provisions of this Act, continue to .
be in force and be deemed to have been
made under the provisions of ‘this Act
until they are superseded or meodified by
Statutes, Ordinances and Regulations
made under this Act. ,
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THE SCHEDULRE

[See sections 2 (19) and &)
UNIVERSITIBS AND THEIE TERRITORTAL JURISDIGTION

S1. Name of the University Headquarters -

No. TUniversity Area )
(1) ) . 3) A
1. Andbhra . Area: compris— Visakhapatnam.

University ing: the
Districts of:

1. Srikakulam

2. Vijaya-—
nagaran

3. Visskha~-
patn&mt

4. West CGodavari
5. East Godavari

2. Kakatiya. Ares <compris— Warangal
University ing the’
' bistricts Of:

- 1. Warangal
2. Adilabad
3. Karimpagar
4. Khamman
3. Sri Krishna- Avea compri- Andntapur
devaraya . sing the .
‘University Districts of:
1. Anantapur

2. Kurnool
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(1) (2) (3) %)
4. Nagarjuna Area ccmpri-  Kaza—-Nambur in
University sing the Guntur District
Districts of:
1. Guntur
2. Frakasan
3. Krishna
5. Csmecla Area cdmpri- Hyderabad and 1t
University sing the may extend to
Districts of: any place within
1. Hyderﬂbﬂd . a contiguous ’
area of ten
2. Ranga- Reddy miles arount it.
" 3. Mahaboob-
nagar
4. Medak
5. Nalgonda
6. Nizamabad
Y. Sri Venkates~ Area compri~ Tirumala or

wara
Universicy

.&ing the - Tirupathi, any

Ilstricts of: place within o

i. Cuddapah radious of ten
. . miles around

2. Chittoor cither of them.

3. N=llore



THE ANDHRA PRADESH UNIVERSITIES
(SECOND AMENDMENT) ACT, 1993.

Act No, [9 of 1993%,
[29th  September, 1993)

An Act further to amead the Andhra Pradesh Universities Act, 1991,

BE it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-fourth year of the Republic of ladiz =5 follows :—

\. Short title and commencement.-—~(1) This Act may be called
the Andhra Pradesh Universities (Second Amendment) Act, 1993.

(2) 1t shall be desmed to have come into fosce wilh effect on nd
from the 13th July, 1993,

2. Insertion of new  section 6A, —In  the AndhraPradesh

Universities Act, 1991, (det 4 of 1991)/.after section 6, the following
scction shall be inserted, mamely —

64. “Special provision for the transfer of certain  institutions” —
(1) Notwiibstanding anything in this Act, every college or institution
which was affiliated 0 ‘or associated with or recognised or
maintained by any ofthe Universities in the Schedule 2t the
commencement of this Act and which hason such commencement
gone into the University area of a different University shall on and from
the commencement of the Andhra Pradesh Universities (Seco n
Amendment) Act, 1993, stand transferred to the University in wh od
arca such college or institution is located and shall hereafter be

*Received the assent of the Goveroor on the 27th September, 1993. For Statement
of Objects & Reasons, Please see the Andhra Pradesh Gazette, Part-IV-A, Extra ordinary,
dated the 6th August 1993, at P 4, .

)



THE ANDHRA PRADESH UNIVERSITY ACTS
(AMENDMENT )} ACT, (993

*Aci No. L8 of [993.
" [29th September, 1993]

An Act further to amenid the Jawahoavial Nehru Technological University-
Act, 1972, the B.R. Ambodkar Open University Act, 1932, Sri
Padmavathi Mahila Viswavidyalayan  Act, 1983, the Telugpn Ui
versity Act, 1985 and the Andbra Prodesh Universities Ack, 1991,

BE it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty fourth year of the Republic of India, as follows:—

1. Shert fitle and commencement,— (1) This Act may be called
the Andhra Pradesh University Acts (Amendment) Act, 1993,

{2) It shall be deemed to have come into force with <ffect from the
28th May, 1993,

2. Amendment of Act 16 of 1972 —In the Jawaharlal Wehru
Technological Usiversity Act, 1972, in  sectior 1), in sub-section (9)
for the wordsrsix woeks the words three™ months® shalt be substituted.

3. Awceadment of Act 11 of 1982.—In the B.R. Ambedkar Open
University * Act, 1982, in the Schedule, in Statute 2, in clause (3), for
the words “six woeks”, the words ““three months™ shall be substituted.

4. Amondment of Act 16 of 1933~ In S+ Padimavathi Mahila
Viswavidyatayam Azt 1933, in the Scheduls, In Starute 2, in the
clause (3), for the words “six weeks, the swords “three months™
shall be substiiuted. -

*Regaived th: asasn of the Governar oa the 27th September, 1993. For Statemen
of Objecis & Rursyys. Piaase swo the Andfira  Pradesh  Gazette, Part-IV-A, Extra
ordinary, duted th: 6th Augost, 1993 at Pajes, 3 &4 .

93
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5. Amendmezat of At 27 of 1935, —  In the Teluay University Act,
1985, in th: Schedule, in Statute 4, in clause (3), for the words “six
weeks”, the words *‘three months” shall be  subslituted.

6. Amendment of Act 4 of 199],—In the Andira Pradesh Uni-
versities  Act, 1991, in szction 18, ia sub-szetion (3). for the words
‘six weeks”, ilhie words ‘three months” shall  b:  substituted.

7. Repeal of Ordinance 1 of 1993.—The Andhra Pradesh Univer-
sity Acts (Amendment) Ordinznce, 1993 is hercby tvenc izd.
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deemed to have bien affiiated to or associated with or rrcognised by
such University to witich itis transferred aod shail be meintained by
suchh University,

(%) Onr and trom the date of transfer of the college or instituiion
und:rsub-section (1), the siaff working in such college or institution
shall be given on option either to remain in the service of the Univer-
sity to which tke said college or imstitution bcionged prior tfo the
commencement of the Andlira Pradesh Universities (Second Amend-
ment) Act, 1993 or to go into the service .of the University to which
the college or institution is tzansferred, in such manner and subject to
such conditions as may be préscribed by rules made by the Government
in this behalf and where the oplicn exercised beeemes final, the person
concerned shall stand transferred to the service of the University he
opted and it shall be competent for the Board of Management of such
University to pass such orders as it deerns fit in vegard to the scoiosity,
promotions and such other conditions of szrvice of such itznisferred
staff ; -

- Provided that the service rendered by such stafi in the University to
which the college or institution beloaged prior to such transfer shall
be counicd lor all parposes as service in the University to which they
opt.”
3. Repeal of Ordinance 3 of 1993,— The Andhra Pradesh Uni-
“versitics (Second Amendment) Ordinance, 1993 is ke =cby repelead.



THE ANDHRA PRADESH UNIVERSITY ACTS
(AMENDMENT) ACT, 1995.

ACT No. 13 of 1995.
[13th Feb, 95)]

AN ACT FURTHER TO AMEND THE JAWAHAR LAL
NEHRU TECHNOLOGICAL UNIVERSITY ACT, 1972,
DR. B. R. AMBEDKAR OPEN UNIVERSITY ACT, 1982,
SRI PADMA VATHI MAHILA VISHWA VIDYALAYAM
ACT, 1983, THE TELUGU UNIVERSITY ACT, 1985 AND
THE ANDHRA PRADESH UNIVERSITIES ACT, (99(

BE it enacted by the legislative Assembly of the State of
Andhra Pradesh in the Forty-sixth Year of the Republic of
India, as fo''ows :

1. (f. This Act may be called the Andhra Pradesh University gpou e
Acts (Amendment) Act, 1995. zad com-

méncement.
(2). It shall come into force on such date os the State Govern-
mentmay, by notificationin the Andhra Pradesh Genzette appoint.

2. In the Jawaharlal Nehru Technological University Act, Amendment

1972,, of Act 1g of
1972.

(1). Ino seetion 2, for clause (¢) the following shall bee substi--

tuted namely :— _

“(a). 'Coungil” means the Executive Council of the Uni-
versity comstituted under scction 11, * ;

(2). in scction II,

* Received the assent of the Governor on the JO0th Feb. 1995. For
. Statement of Objee1 & Reasons. please sce the Andhra Pradesh Gazette. Part
IV-A Extruordivary. dated 24th Jur. 1593 at Page 15,

81
J. No.—1854—11 “
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{i). for sub-section (1) alongwith the marginal heading
the following shall be substituted, namecly :—

THE EXECUTIVE COUNCIL

Executive| 11. (1) The Bxecutive Council. shall consist of the
Couteil. | following persons, namely :—

Class-I-Ex- Officio Members

(i). the Vice-Chancellor ;
(if). the Rector ;

@ii. The Secretary to Government in the Education Depart-
ment dealing with Technical Education ¢r an officer in the
Education Department dealing with the Technical Education
nominated by the Government ;

(iv). the Secretary to Government in the Finance & Plan-
ning (Finance Wing) Department or an ¢ fficer in the Finance
and Planning (Finance Wing.) Department nomirated by the
Government ;

(v.) the Director of Technical Edugat.on.

Crass -II-OTHER MEMBERS

(i).'one senior professor of the University Colleges to be
nominated by the Government,

(ii). one principal of the University Colleges to be nomina-
ted by the Goverament

(ii). one prin~ival of the aﬂi]:ated colleges to be nominated
by the Governmeat ;

(iv). one teacher from among the tacher of the University
colleges to be nomiinated by the Government ;

(V). one teacher from ameng the tercheors of the affiliated
colleges if 2ny to be nominated by the Government ;
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(vi). four eminent persons representing Industry, Research

and Development, Engineering and Technology, Architecture

Fine Arts, Physical and Social Sctences and Public life ete., to
be nominated by the Government”. ;

(ii). for sub-sections (7), (8). and (9), the following shall be
substituted, namely :-

"(7).(8). Every member of the Executive Council other than
Ex-Officic member shall hold vffice during the pleasure of the
Govermnor

Provided that suchmembers shall be eligible for re-nomi
nation, so however that no such member shall hold office succes~
sively for more than two terms ;

(b). 2 nominated member of the Exccutive Council may tender
resignation of his membership at any time. Such resignation
shall be conveyed to the Vice-Chancellor by a letter in  writing
by the member and he res’gnation shall take effect rrom the
date (f its acceptance by the Government ;

{8) All casual vacanc'es among nominated members shall be
filled by nom‘nation by the Government.

-{8) The Executiv> Council shall meet atleast once in three
months and may meet often ir necessaiy” ;

(iii) 1or sub-section (12) the following shall be sibstifvted
pamely -

“(12) The quorum to a meeting of the Exccutive Council
shall be one-third ot the totalnumber or members of six persons
whichever is less.”.

(3. For the words "Board of Managment” wherever they
oceur, the words "Executive Council” shall be substituted.)

3. In Dr. BR, Ambedkar Open University Agt, 1982, %ﬂfﬂdme
of Act
1982,

nt

11 of



Act 4 of
1991,
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(1) in the Schedule, for Statute 2, alongwith the heading
thercto, the following shall be substituted, namely :-

"THE EXECUTIVE COUNCIL

2(1) The Bx coutive Council shall consist of the foliwlng

Executive Council, PCrSons, namely :-

Crass I - Ex Orricio MEMBERS

(i) the Vice-Chancellor ;
(if) the Rector ;

(iii) the Secrciary to Government in the Education Depart-
ment or an officer in the Education Depariment nominated by
the Government ;

(iv) the Scerctary to Government in the Finance and Plann-
ing (Finance Wing,) Department or an officer in the Finance,
and Plaoning (Finance Wing.) Departinent nominated by the
Government ;

(v) the Dircctor of Higher Educationfthe Commissioner
of Collegiate Education.)
Class 11 - Other Members

(i) one semor professor of the University Colleges to be
nominated by the Government ;

(ii) four eminent persons of whom one shall be  from ameng
the Vice-Chancellors of Universityies specified in the schedule
to the Andbra Pradesh Universityies Act, 1991 and the
others from the ficlds of Industries or Commerce ' or Legal,
EBngineering or Medical Professions or from such other
fields of public life as the Government may consider useful to
the University, to be nominzted by the Governmest.
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(2) Every member of the Excoutive Council other than
Offizio membar shall hold office during the pleasure of the
Governor.

(3) The Executive Council shall meet atleast once in three
months and may meet often if necessary.

(4) Upon a requisition in writing signed by not less than
one-third of the total rumber of members of the Executive
Council, the Vige-Chancellor shall convene a meeting thereof
on a date appointed by him which shall net be later than seven
days from the date of receipt of requisition afores aid.

(5 In the absence of the  Vice-Chancellor from any
of the Executive Council, the memboars present atthe mecting
shall choose one among themselves to preside over the meeting.

(6) The quorum :or a moeting o1 the Executive Council shali
be one-third o1 the total number o1 members or six persons,
whichever is less.”

(2) For the words “Board of Management”, wherever they
oceur, the words “Executive Council” shall be substituted

4. In Sri Padmavathi Mahila Viswavidyalayam Act, 1983, ﬁmendment

. 16 of 1983,
(1) in the Scheduls, for Statute 2, alopgwith the hoading

thereto, the 1ollowing shall be substituted, namely :—

THE EXECUTIVE COUNCIL

2. (1) The Executive Council shall consist of the following
persons, namely :

Class-I - Ex-Officio Members

(i} the Vice-Chancellor ;

{ii} the Rector ;
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(iii) the Secretary to Governmont in the Fducation Depart-
ment or an officer in the Education Department nominated by the
Govergment ;

{(iv) the Secretary to Government in the Finance & Planning
(Finance Wing) Department or an officer in the Finance and
Planning (Finance Wing) Department nominated by the Govern-
ment ;

(v) the Director o1 Higher Education/ tho Commissioner or
COllegiato Education ;

(vi) the Executive Officer of the Tirumala Tirupathi Deva
sthanams ;

(vii) the Director/Commissioner of Women Welfare.

Class I —~ Other Members

{)One senior professor of the University Colleges to be nomi-
nat.d by the Government ;

(ii) one Principal of the University Colleges to be nominated
by the Government ;

(iii) four eminont poersons of whom three shall be wamen
members from the fields of Industries or Commerce or Legal
Engineering or Medical professions or from such other fislds from
public life as the Government may consider usoful to the Univorsity
to be nominated by the Government.

(2) Every member of the Executive Council other than
Ex-officio member shall hold office during the pleasure of the
Goveinor.

(3) The Bxecutive Council shall meet atleast once in there
montbs and may meet often if necessary.
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(4) Upon a requisition in writing signed by not less fhan
one-third of the totalnumber of members of the Executive Council,
the Vice-Chancellor shall convene a meeting thereof on a date
appointed by him which shall not bo later than seven days from
the date of rocoipt of requisition aforesaid.

(5) Inthe absence of the Vice-Chancellor from any
meeting of the Exccutive-Council, the members present at the
meeting shall choose one among themselves to preside over the
meeting.

(6) The quorum for a mecting of the Executive,Council
shall be one-third of the total number of members or six persons
whichever is Iess.” '

(2) For the wards "Board of Management”, wherever they
ocaur, the words »Ex ecutive Council® shall be substituted.

5. In the Telugu University Act, 1985:—

Am®ndm®nt
of Act 27 of
(1) In the Sshedule, for statute 4, alongwith heading thereto, 1985

the following shall be substituted, namely :

“THE EXECUTIVE COUNCIL

4. (I) The Executive Council shall consist of the following
persons, namely:~—

Exscutive Council.

Class | — Ex-Qfficio Members

(i) the Vice-Changellor ;

(ii) the Rector ;

(iii) the Secretary to Government in the Education Depart®
ment or an Officer in the Education Department nominated bY
the Government ;

(iv) the Secretary to Government in the Finance and
Planning (Finance Wing.) Department or an Officer in the Finance
and Plannig (Finance Wing) Department nominated by the
Governmens ;
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(V) the Dircctor of Higher Education/the Commissioner of
Collegiate Education ;

(vi) the Director of Cultural Affairs.

Class-II = Other Members

(i) one scnior profcssor of the University/Colleges to be
nominated by the Government ;

(ii) one Principal/Dean of the University Colleges to be
nominated by the Government ;

(iii) one Principal of the affilicted colleges to be nominated
by the Government ;

(iv) Jfour cminent persons connected witth]ugu language,
literature and culture as the Government may consider useful to
the Universiiy, to be nominated by the Government.

{2) Every member of the Executive Council other than
Ex-Officioc member shall hold office during the pleasure of the

Goveraor

(3) The Eoeccutive Council shall meei atleast once in three
months and may meet often if necessary.

{(4) Upon & requisition in wriiing signed by not less than
one-~third cf the totzl number of members of the Ex ecutive Council,
the Vice-Chensellor shell vonvene a meeting there of op a date
appointed by him which shall ot be later than seven days from
the date of reccipt of requisition aforesaid

(3 [ the absence of the Vige-Chancelior from any meeting
of the Ej coutive Council thc members prescnt 2t the meeting shell
choose ¢. © nmong thesmselves 1o preside over the meeting.

(6) The quorum for a mceting of the Executive Council
shall be one-third of the total number of members or §ix persons

whichever is less.”
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(2) For the words “Bonard of Management”, wherever they
oceur, the words “Executive Council” shiall be substituted,

6) TIn the Andhra Pradesh Universities Act 1991,— - Améndment
ofActdoi 1991

(i) for sccion 18 along with the heading the tollowing shall
be substituted nramely :—

The Executive Council

18(1). The Executive Council shall consist of the following
executive Council. persons nomely:—

Class FEx-Officio Members:
(i} the Vice-Chancellor;
(ii) the Restor;

(iii) the Secretury to  Government in the Education Depart-
ment or an officer in the Education Depirtnient nominated by the
Government;

(iv} the Szcretary to Govetnment in the Finance and Planniog
(Finance Wing) Depaitinent or an officer in  ilie Finance and
Planning (Fivance Wing) Department nominated by the Govern-
nwent;

(v) the Director of Higher Eduneation [ the Commissioner of
Collegiaic Educution :

Provided that in the case of Sri Venkateswara Ijniversity,
Tirapati, the Execuiive Officer, Tirumala Tirupathi Devastha-
nams, Tirupati shall also be 1he Ex. Officio Member.

Class 1I -~ Other Members:

(i) one senior professor of the Uaiversity Celleges 10 be
nominated by the Gevernmert;

(i) one Principul of the University Colleges to be nominated
by the Government;

(iii) ene Principal of the affiliated Colleges to be nominated by
the Government;

J. No.—1854—12 e s
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fiv) one teacher from among 1he teachers ¢! the Usn iverity
Colleges (o be nominated by the Government;

(v) ene teacher from among the teachers of the effiliated
C.lleges o be nominated by the Government;

(vi) four eminent persons represemting induw try, agriculture,
trade, commerge, education, public life,lcsel prefissionscein
work etc. to be nominated by the Government.

(2) Every member of ihe Exccutive Council other than
ex-Officio Member shall hold office during the pleasure of the
Governor.

(3) The Executive Council shell meet atleast ence in three
months and may mect ofien if necessary. .

(4) Up>an a requisition in writing signed by not tess  than one
third of the totcl number of members of the Exccutive Council,
the Vice-Chancellor shall convene = mceting thereef on a date
appointed by him which shall not be later than seven deys from
the date of receipt of roquisition aforesaid. :

(5) In the absence of the Vice-Chancellor frem any meeiing of
the Executive Ccuncil, the members present at the meeting shall
choose one among themsclves t¢ preside over the meeting. ’

(6) The quorum for a meeting of the Executive Council shall
‘be one-third of the total numb.r of members or six persons which-
ever is less.”

(2) For the words “Board of Management” wucrever they
occur, the words *exceutive Council” shall be substituted..

() On and from the commencement of this Act, all members
of the Bonrd of Management other than the Ex-Officic members
of the respeciive Universities holding offices of such members
shll cease 1o hold such offices znd the Ex- Officio members of
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the respective Boards of Management shall discharge the functions
of the Board of Management cengeinicd till such time the new
Esccutive Council is re-constituted in agcordznce with ihe provi-’
sions of the principal Act concerncd as amended by this Ast.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the Andhra
Pradesh Legislative Assembly Treceived
the assent of the Governor on the 22nd
April, 2001 and the said assent is hereby
first published on the 25th April, 2001
in the Andhra Pradesh Gazette for
general information:-

ACT No. 18 OF 2001.

AN ACT FURTHER TO AMEND THE 'ANDHRA
PRADESH UNIVERSITIES ACT, 1991.

Be it enacted by the Legislative
asgembly of the State of Andhra Pradesh
in the fifty-second year of the Republic
of India as follows:=—

l. {1) This Act may be called the
Andhra Pradesh Universities {Amendment)
Act, 2001.

(2) section 2 shall be deemed to
have come into force on and from the 5th
may. 1998 and section 3 shall come into
force on such date as the State Govern-
ment may, by notification, appoint.

2. In the Andhra Pradesh Universities
Act, 1991 ({hereinafter referred to as
Principal Act).-

{i) for the word, "Readers", wherever
it occurs, the words, "Associate Profe-
ssors" shall, be substituted.

[83]

Shor lille end
comimencement,

Substilution af
“wotds "Rezders”
and “Lecturers”

waith tha wards
"Associsle
Professors” and
"Assislam .
Professore” Act
40f 1951,
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(ii) for - the word, "Lecturers",
wherever it ocours, . the words,
"assistant Professors“ shall be substi-
tuted.

fWH&mde 3. After section 43 of-the Principal
ssctinddA. act, the following new section- shall be
inserted, namely:-

“Conatitution of 1[ 43-3.{1) There shall be
Selection constituted . a colea
Eomﬂxtge . _tion ‘committee for. the -
for Career " selection of Assigtant
Advancenent. Professors, - Associate
Scheme. - Profesgors and _ Pro-

fessors of univerSLty
colleges under the Career Advancement
Scheme which shall consist of the follow-
ing, namely:- .. '

(i) the vice Chancellor Chairman;

(.:'Li) the Head of the con- ' Mewber; .
cerned Department

{111} two | experts on the . Members;
subject from ocutside
the University to be
nominated by the
Vice-Chancellor

(iv} the Principal of “the Member;
concerned Universitv
College

(v) the Commissioner of Member;
‘Collegiate Educatlon
~or his nominee

and

(vi) the Registrar ., BSecretary.
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. Priovided that no person shall parti-
cipate in the meetings of the selection

‘committee if he or his near relative is
a Candidate for selecticn "under the
Career Advancement Scheme:

Provided further that neo. teacher
holding a post lower in rank than the
one to which appointment is to be made,
_shall be a member of selection committee

(2) The guorum shall be five members
including the Chairman and two -experts
on the subject and the Commissioner of
Collegiate“Education or his nominee.’

(3) Provisions shall be made in the
Statutes in respect of such matters as
may be considered necessary and not
provided for in sub-sections (1} and (2)
in order to ensure fair sélections.”

K.G. SHANAAR,
Secretary to Government.,
Legislative Affairs &
Justice, (F.A.C.),
Law Department.
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STATEMENT OF OBJECTS AND REASONS

According te clause (22) of secticn 2
of the Andhra Pradesh Universities Act.
1991, the word, "Teachers" means Pro-
fessors,  Readers, and Lecturers in a
college and such other perscons giving
instructions in a 'college as may be
declared by the statutes to be teachers.
As per orders issued in G.Q.Ms.No. 590,
Education (U.E.I.-1) Department, dated
5-5-1998, the Government for the purpose
of uniform designation, the nomenclature
of the Lecturers and Readers have been
redesignated as Assistant Professor and
Associate Professors respectively. It
has therefore been decided to amend .the
Act suitably for redesignating Lecturers
and Readers as Assistant Professors and
Associate Professros respectively with
ef fect from 5-5-1998.

Gorernment in G.0.Ms.no. 67, H.E.
(U.E.II.-1) Department. dated 4-4-2000,
have forumalted the c¢areer advancement
Scheme for the reaching posts in tke
Universities by constituting a Selection
Conmittee. As there is no specific pro-
vision for constitution of Selection
Cormittee for selection of teachers
under the Career Advancement Scheme in,
the Andhra Pradesh Universities &act,
1951, it has been decided to amend the
said Act suitably.

This Bill seeks tc give effect to the
above decisionsg.

KARANABM RAMACHANDRA RAO,
Minister for Higher Education.
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ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Ete.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 12th
August, 2004 and the said assent is hereby first published on
the 13th August, 2004 in the Andhra Pradesh Gazette for general

information:-
ACT No. 7 OF 2004

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991

Be it enacted by the Legislative Assembly ofthe State of
Andhra Pradesh in the Fifty-fifth Year of the Republic of India
as follows:-

I 1Y
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1. (1) This Act may be calied the Andhra Pradesh
Universities (Amendment) Act, 2004.

(2) It shall be deemed to have come into force on the
23rd January, 2004,

2. In the Andhra Pradesh Universities Act, 1991
(hereinafter referred to as the principal Act), in section4, to
item (iv) the following proviso shall be added, namely:-

“Provided that on the date of commencement of the
Andhra Pradesh Universities {Amendment) Act, 2004 the
Nagarjuna University shall be renamed as“Acharya Nagaguna
University” for the purposes of this Act.”.

3. In the principal Act, in the Schedule, in the Table in
Column 2, against S{.No.4, for the words “Nagarjuna
University”, the words“ Acharya Nagarjuna University”, shall
be substituted.

4. The Andhra Pradesh Umversmes (Amendment)
Ordinance, 2004 is hereby repealed.

G.V.SEETHAPATHY,
Secretary to Government,
Legislative Affairs & Justice (FAC),
Law Department.
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STATEMENT OF OBJECTS AND REASONS

The Wagarjuna University was established under the Naparjuna
University Acl, 1976 (Act 43 of 1976) to commemorate the memory of
“Acharya Nagarjuna™ and it is sitated on the very soil where

Acharya Nagarjuna was bom and lived.

Tn the consolidation of Laws, the said University was reconstituted and
established as one of the Universilies under the Andhra Pradesh Universi-
lies Act, 1991,

The Executive Council of 1he said University in its meeling held on
11th Sepiember, 2002 resoived to change the name of the Nagarjuna
University as “Acharya Nagarjuna University” and also recommended 10
bring in suitable amendments ol seclion 4 and Schedule of this said Act.
The Government have accepted the said recommendations and accordingly
decided 1o armend the said Acl, (Act 4 of 1991) suitably.

As the Legislative Assembly of the Slale was not then in session it was
considered necessary to give effect to the above decision immedialely, the
Andhra Pradesh Universities (Amendment) Ordinance, 2004 (A P)
Ordinance [ of 2004) was promulgated by the Governor on the 23rd
January, 2004 and the same has been published in the Exiraordinary issue of
the Andhra Pradesh Gazetie dated 24th January, 2004.

This Bill seeks to replace the said Ordinance.

P. VENKATESWARA RAO,
Minister for Higher Education,
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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent of the
Governor on the 20th April, 2006 and the said assent
is hereby first published on the 22nd April, 2006 in the
Andhra Pradesh Gazette for general information.

ACT No. 28 OF 2006.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991.

Be it enacted by the Legislative Assembly of the

State of Andhra Pradesh in the Fifty-seventh Year of the
Republic of India as follows:-

A.21-1 [1]
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Short 1. (1) This Act may be called the Andhra Pradesh

ate. and - Universities (Amendment) Act, 2006.

et (2) It shall be deemed to have come into force on the
9th March, 2006.

Amend- 2. In the Andhra Pradesh Universities Act, 1991, in

ment of  the Schedule, in the table,-

Schedule

Act 4 of (i) In column (3) against serial No. 1 items 4 and 5

1991.

shall be omitted;

(i) In column (3) against serial No. 2 item 2 shall be
omitted and items 3 and 4 shall be renumbered as items
2 and 3 respectively;

(iii) In column (3) against serial No. 5 items 4 and 6
shall be omitted and item 5 shall be renumbered as item 4;

(iv) In column (3), against serial No. 6, item 1 shall be
omitted and items 2 and 3 shall be renumbered as items
1 and 2 respectively.

(v) After serial No. 6 the following entries shall be added
in columns (1), (2), (3) and (4) respectively; namely:-

(1) 2 () (4)

"7.  Telangana 1. Medak Nizamabad and it may
University 2. Nizamabad extend to any place
3. Adilabad within a radius of ten

miles around it.
8. Adikavi Nannaya 1. East Godavari Rajahmundry and it
University 2. West Godavari may extend to any place
within a radius of ten
miles around it.
9.  YogiVemana Kadapa Kadapa and it may
University extend to any place
within a radius of ten
miles around it.".

T. MADAN MOHAN REDDY,
Secretary to Government,
Legislative Affairs & Justice, Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on the 5th January,
2011 and the said assent is hereby first published on the
6th January, 2011 in the Andhra Pradesh Gazette for general
information:-

ACT No. 2 OF 2011

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991.

Be itenacted by the Legislature of the State of Andhra
Pradesh in the Sixty first year of the Republic of India as
follows:-
1. (1) This Act may be called the Andhra Pradesh shorttitle

Universities (Amendment) Act, 2011. and
[1] commen-
cement.

A.150
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(2) It shall be deemed to have come into force on
the 25th June, 2010.

Ameno:: 2. In the Andhra Pradesh Universities Act, 1991 in

g"ci‘;doule, the Schedule, in the table,-

Act 4of ) _ ' | o

1991. (i) against serial No. 7 Telangana University, in
column (3), the expression “1. Medak” shall be
omitted.

(i) against serial No. 5 Osmania University in
column (3), after the expression “2. Ranga
Reddy” the expression “3. Medak” shall be
added.

A.SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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No. 11] AMARAVATI, FRIDAY, 3" JANUARY, 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 31% December, 2019 and the said assent is hereby first published on the
3% January, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 11 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
UNIVERSITIES ACT, 1991, SRI PADMAVATHI MAHILA VISWA
VIDYALAYAM (WOMEN’S UNIVERSITY) ACT, 1983, THE
DRAVIDIAN UNIVERSITY ACT, 1997, JAWAHARLAL NEHRU
TECHNOLOGICAL UNIVERSITIES ACT, 2008.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows,-

1. (1) ThisActmay be called the Andhra Pradesh Universities Acts (Amendment)
Act, 2019.

(2) Itshall be deemed to have come into force with effect on and from 24%
October, 2019. '

2 In the Andhra Pradesh Universities Act, 1991, in section 18, in sub-section
(1), after item (v) under Class I - Ex-Officio Members, the following shall
be inserted, namely,-

“(vi) Chairman, Andhra Pradesh State Council of Higher Education
or his nominee” :

Short title and
commencement.

Amendment of
Section 18,
Act40l1991.
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Amendment of
. Section 12.
Act16 of 1983.

Amendment of
Section 17.
Act17 of 1997.

Amendment of
Section 11.
Act30 of 2008.

Repeal of Ordinance g

No. 6 of 2019.

In Sri Padmavathi Mahila Viswa Vidyalayam (Women’s University) Act, 1983,
in section 12, in sub-section (2), under statute 2, after, item (vii) under Class I -
Ex-Officio Members, the following shall be inserted, namely,-

“(viii) Chairman, Andhra Pradesh State Council of Higher Education or
his nominee.”.

In The Dravidian University Act, 1997, in section 17, in sub-section (2),
under statute 4, afier item (vi) under Class I - Ex- Officio ‘V[ember% the
following shall be inserted, namely,-

*(vit) Chairman, Andhra Pradesh State Council of Higher Education or his

~ nominee.”.
In Jawaharlal Nehru Technological Universities Act, 2008, in section 11, in
sub-section (1), afteritem (v) under Class I - Ex- Officio Members, the following
shall be inserted, namely,-

" “(vi) Chairman, Andhra Pradesh State Council of Higher Education or his

nominee,”.

The Andhra Pradesh Universities Acts (Amendment) Ordinance, 2019, is hereby
repealed.

GONTU MANOHARA REDDY,
~ Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati,
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature reccived the assent of the
Governor onthe 2™ January, 2020 and the said assent is hereby first published on the
3 January, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 12 of 2020.

ANACT FURTHER TO AMEND THE Dr. B.RAMBEDKAR OPEN
UNIVERSITY ACT, 1982, SRI PADMAVATHI MAHILA VISWA
VIDYALAYAM (WOMEN’S UNIVERSITY) ACT, 1983, SRI POTTI
SREERAMULU TELUGU UNIVERSITY ACT, 1985, THE ANDHRA
PRADESH UNIVERSITIES ACT, 1991, THE DRAVIDIAN UNIVERSITY
ACT, 1997, JAWAHARLALNEHRU TECHNOLOGICAL UNIVERSITIES
ACT, 2008, THE JAWAHARLAL NEHRU ARCHITECTURE AND FINE
ARTS UNIVERSITYACT, 2008, AND Dr. ABDUL HAQ URDU UNIVERSITY
ACT, 2016.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows,-

- 1. (1) This Act may be called the Andhra Pradesh Universities Acts (Second Short title and
Amendment) Act, 2019. Commencement.

(2) It shall come into force on such date as the Government may, by notification, -
in the Andhra Pradesh Gazette, appoint.
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Amendment of
Section 10.

Act110f1982.

Amendment of
Section 10.

Act 1601983,

Amendment of
Section 10.

Act27 of 1985,

Amendment of
Section 11.

Act4of 1991.

Amendment of
Section 11.

Act 17 0f 1997.

Amendment of
Schedule-1.

Act300f2008.

Amendment of
Schedule-1.
Act31 of 2008.

Amendment of
Section 11.
Act 13 of 2016.

2. In Dr. B.R. Ambedkar Open University Act, 1982, in section 10, in sub-section (1),
after item (111), in the paragraph, the following words shall be added at the end, namely.-

“‘on the recommendation of the Government.”.

3. In Sri Padmavathi Mahila Viswa Vidyalayam (Women’s University) Act, 1983, in
section 10, in sub-section (1), after item (iii), in the paragraph, the following words shall
be added at the end, namely,-

“on the recommendation of the Government.”.

4. In Sri Potti Sreceramulu Telugu University Act, 1983, in section 10, in sub-section
(1), after item (iii), in the paragraph, the following words shall be added at the end,
namely.-

“on the recommendation of Government.”.

5. Inthe Andhra P radesh Universities Act, 1991, in section 11 ,in sub-section (1),
after item (iii), in the paragraph, the following words shall be added at the end, namely:-

““on the recommendation of the Government.”.

6. In the Dravidian University Act, 1997, in section 11, in sub- section (1), after
item (1ii), in the paragraph, the following words shall be added at the end, namely:-

““on the recommendation of the Government.”.

7. In Jawaharlal Nehru Technological Universities Act, 2008, in the Schedule-1,
under the heading “Officers of the University” in clause (1), in sub-clause (1), after item
(iii), in the paragraph, the following words shall be added at the end, namely:-

“on the recommendation of the Government.”.

8. In The Jawaharlal Nehru Architecture And Fine Arts University Act, 2008, in

the Schedule, under the heading “Officers of the University” in clause (1), in sub-clause
(1), after item (iii), in the paragraph, the following words shall be added at the end,
namely:-

“on the recommendation of the Government.”.

9. In Dr. Abdul Haq Urdu University Act, 2016, in section 11, in sub-section (6)
the following words shall be added at the end, namely,-

““on the recommendation of the Government.”.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Fegislative Affairs & Justice,
[Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the17® December, 2021 and the said assent is hereby first published on the
20" December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 21 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
UNIVERSITIES ACT, 1991.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy -
second year of Republic of India as follows: :

ke Y This Act may be called the Andhra Pradesh Universities (Amendment) Short title and

Act,2021. commencement.

(2)  Itshall come into force onsuch date as the State Government may, by
notification, in the Andhra Pradesh Gazette, appoint.
2. In the Andhra Pradesh Universities Act, 1991, in the Schedule, in the Table,- Amendment to
' ' . Schedule.
@) In column (3), against serial No. 4, item No. 2 shall be omitted

(i) after serial No. 16, the following entries shall be added in columns(1),

Act No. 4 of 1991.

. (2),(3) and (4) respectively, namely :-

117321 [1]
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(1) @) ) )
17 Andhra Kesari Prakasam Ongole and it may extend to -
University. - any place within radius of ten mile

around it.

VADDADI SUNITHA,

Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,

Law Department.

Printed by the Commissioner of Printing at A.P. Legislative AssemblyPrinting Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 22 October, 2022 and the said assent is hereby first published on the
1% November, 2022 in the Andhra Pradesh Gazette for general information :

ACT No. 26 of 2022.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH UNIVERSITIES ACT,
1991; THE JAWAHARLAL NEHRU TECHNOLOGICAL UNIVERSITIES ACT,
2008; THE DR. Y.S.R. ARCHITECTURE AND FINE ARTS UNIVERSITY ACT,
2008; DR. ABDUL HAQ URDU UNIVERSITY ACT, 2016; AND THE CLUSTER

" UNIVERSITY (KURNOOL)ACT, 2019. '

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy Third Year
of the Republic of India as follows, -

1. (1) ThisActmay be called the Andhra Pradesh Universities Acts (Amendment) Act,  Shorttitle and
2022. . . . . commencement.

(2) It shall come into force on such date as the Government may, by notification in the
Andhra Pradesh Gazette, appoint.

2.  Inthe Andhra Pradesh Universities Act, 1991, - Substitution
' of Sccti_onl43
(i) for Section 43, the following shall be substituted, namely, - a‘(;g i weesy

: 43A.

«43.Constitution of Selection Committee: There shall be a Selection Act No. 4
Committee constituted, in regard to the appomtment of teachers ofthe of 1991.
University, either.-

J-44-41. ey
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Amendment of 3,

the Schedule-1.

ActNo. 30 of
2008.

Amendment of 4,

the Schedule.

ActNo. 31 of
2008.

Amendment of 5§,

Sections
17,4041 and42. .

ActNo.13 of
2016.

(1) by direct recruitment;
or
(ii) by promotion'through selection under the Career Advancement Scheme;

as notified by the Government from time to time, not inconsistent with the Regulations
issued by the concerned Regulatory Body such as UGC, AICTE, etc.”.

(ii) Section 43A shall be omitted.

In the Jawaharlal Nehru Technological Universities Act, 2008, in the Schedule-I
under sub-heading “II. AUTHORITIES OF THE UNIVERSITY”, for Clause “V”,
the following shall be substituted, namely,- '

“V. Selection Committee: There shall be a Selection Committee constituted, in
regard to the appointment of teachers of the University, either,-

(i) by direct recruitment;
or
(ii) by promotion through selection under the Career Advancement Scheme;

as notified by the Government from time to time, not inconsistgnt with the Regulations
issued by the concerned Regulatory Body such as UGC, AICTE, etc.”.

InDr. Y.S.R. Architecture and Fine Arts University Act, 2008, in the Schedule
under sub-heading “ILAUTHORITIES OF THE UNIVERSITY”, for Clause
“V”, the following shall be substituted, namely,-

“V. Selection Committee: There shall be a Selection Committee constituted, i mn
regard to the appointment of teachers of the University, either,-

(1) by direct recruitment;
or
(i) by promotion through seleétion under the Career Advancement Scheme;

as notified by the Government from time to time, not inconsistent with the Regulations
issued by the concerned Regulatory Body such as UGC, AICTE, etc.”.

In the Dr. Abdul Haq Urdu University Act, 2016,-

(i) In Section 17, in sub-section (1), under Class I - Ex-Officio Members,
for clauses (b) and (c), the following shall be substituted, namely,-

“(b) the Secretary to Government in the Higher Education Department or an
Officer in the Higher Education Department nominated by the Government;



(c) the Secretaxy to Government in the Finance Department or an Ofﬁcer in
the Finance Department nominated by the Government;”.

(i1) In Section 40, for sub-sect.lon (4), the follomng shall be substituted
namely,-

“(4) The qualifications and sélection criteria for appointment of teachers of
the University, either,-

(i) by direct recruitment;
or
(ii) by promotion through selection under the Career Advancement Scheme :

shall be as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concerned Regulatory Body such as UGC, AICTE etc.”.

(iii) In Sections 41 and 42, for. the words and expressions “prescribed by the
University Grants Commission (UGC) in its Regulations”, the words and
expressions “notified by the Government from time to time, not inconsistent with
the Regulations issued by the concerned Regulatory Body suchasUGC AICTE
etc.,” shall be substituted. _

In the Cluster University (Kurnool) Act, 2019.- Amendment of
: Sections 17, 41
(1) In Section 17, in sub-section (1), for clauses (b) and (c), the fo]lowmg shall and 42.
be substituted, namely,-
ActNo. 13 of
2020.

“(b) the Secretary to Govemment in the Higher Education Department or an
Officer in the Higher Education Department nominated by the Government
(ex-officio);.

(c) the Secretary to Government in the Finance Department or an Officer in
the Finance Department nominated by the Government (ex-officio);”.

~ (ii) In Section 41, for sub-section (7), the following shall be substituted, namely, -

*(7) The qualifications and selection criteria for appointment of teachers of
the University, either,-

(i) by direct recruitment;
or :
(ii) by promotion through selection under the Career Advancement Scheme;

shall be as notified by the Government from time to time, not inconsistent with the
Regulations issued by the concerned Regulatory Bodies suchas UGC, AICTE etc.”.
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(iii) For Section 42, the following shall be substituted, namely,-

“There shall be a Selection Committee constituted, in regard to the appointment of teachers
of the University, either,-

(1) by direct recruitment;
or
(ii) by promotion through selection under the Career Advancement Scheme;

as notified by the Government from time to time, not inconsistent with the Regulations :
issued by the concerned Regulatory Body such as UGC, AICTE, etc.”.

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 15" October, 2025 and the said assent is hereby first
published on the 23 October, 2025 in the Andhra Pradesh Gazette for general
information :

ACT No. 18 of 2025

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH UNIVERSITIES
ACT, 1991, THE DRAVIDIAN UNIVERSITY ACT, 1997, AND THE POTTI
SREERAMULU TELUGU UNIVERSITY ACT, 1985.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-sixth Year of the Republic of India as follows : -

1. (1) This Act may be called the Andhra Pradesh Universities Short Title
(Amendment) Act, 2025. and

commencement.

(2) Itshall come into force on such date as the State Government may,
by Notification in the Andhra Pradesh State Gazette, appoint.

2. In the Andhra Pradesh Universities Act, 1991 ,- Amendment of

section 29. and
(i) inclause (a) of section 29, the following words shall be omitted, 34.
Act NO.4 of

namely,- 1991.
“or is suffering from leprosy”

(i)  insection 34, the following words shall be omitted, namely,-
“or is suffering from leprosy”
Job No.4-86 [1]
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Amendment of 3. In the Dravidian University Act, 1997 -
section 40 and 41.
Act No.17 of 1997. (i) in clause (a), in sub-section (1) of section 40, the following

words shall be omitted, namely,-
“or suffering from leprosy”

(i) in sub-section (2) of section 41, following words shall be
omitted, namely,-

“or suffers from leprosy”

Amendment of 4, In the Potti Sreeramulu Telugu University Act, 1985,-
section 39 and 40.
Aot No 27 of 1985. (i) in clause (a), in sub-section (1) of section 39, the following

words shall be omitted, namely,-
“or suffering from leprosy”

(ii) in sub-section (2) of section 40, the following words shall be
omitted, namely,-

“or suffers from leprosy”

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASONS

The Law department has informed that the Hon’ble Supreme Courtin
W.P.No0.83/2010init’s orders dated 07-05-2025 observed that the continuation
of discriminatory and demeaning provision in various statutes against
“Leprosy” affected/cured persons and directed to all the State Government to
look into their legislations and carryout the necessary exercise, leaving no

scope of discrimination.

The Law department has informed that they have identified certain
State Acts initially and identified derogatory provisions against leprosy affected/
cured persons and also requested to verify other State Acts, Regulations,
Statutory rules or bye laws pre or post constitution if any pertaining to the Higher
Education Department, identify where such expressions which are derogatory
in respect of Leprosy affected or cured persons are mentioned, make

amendments and send proposals to Law Department immediately.

The Higher Education Department have identified certain Acts
administered by Higher Education Department in consultation with A.P. State

Council of Higher Education for deletion of words “suffering from leprosy”.

Accordingly, it has been decided to amend the Andhra Pradesh
Universities Act, 1991, the Dravidian University Act, 1997, and the Potti
Sreeramulu Telugu University Act, 1985. suitably.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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